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MiscPetition No. 

Contempt Petition No. 	- 

Review Application .No 

Applicants:- 	 - 	- - - 

- 	.. 	. 	. 

Advocates for theAplicant 14 

'.Advocates of the rZespondents __ --- 

NotesCtheRegistry 	e 	-ç r 	5fte Tribunal 	- O 	er 

19.01.2005 1 presents The Honb1e Mr.Justice R.K. 
I Batta, Vice-Chairman. 

1 	 J 	? 

I Heardlearned counsel for the 
applicant. 

............... (., 

	

........ 
 Notice to respndents on admi- 

Cl 
 as also on interim velief. At 

t this stage I d.'n- ot-itid'any urency 
to grant interim relief since the 

. • impugned •rder...in question was passes 
. 

way back on 18.5.2004 and the appli- 
cant had approached this Tribunal 
only in this month. 

Dr .M.0 Sharma, learned Rai1way 
7.- -  CSun8el, accepts notice on behalf 

of all the respondents. Learned coun- 

• sel for the applicant to furnish 
Copies of the application alonguith 

j the documents to Railway Counsel 
loot 

within one week from today. 
f. 	• 	.-• 	.&. 	. 	I, 1 List on 18.2.2005. 
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vice-chairman 

U0 
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Learned c6nse1 f - or the, respond- 

ents seeks time to roduce records. 

List on '8. 	 - 
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08.0492005 	Dr. M.C. Sarma, learned 	ixa 
Standing .couns 1. for the Railways 

• • 	 •• 	 • 	
L 	• 

submits, that- written staternent Is 
C: being . file t:ay. Post for hearing 

• on 4.5.2005o fiejoinder,. if any,. in 
• • the meante. 1earned counsel for the 

applicant is also present. 
- 	

-' 

V ce-Chairman 

04.05.2005 Present: Hon'bls Mr. Jt.istice G. 
Sivara)an, VLce-Chairrnan. 
Ho&bleMr.KDV. Prahiadan, 

'• 	., 	- ,. 	•. 	 • Amjnjstrat.-je Member. %N1S 	Vvw\ 	 - 

Today,when the matter caine up 
for consideration, Mr.M, Ahmed, learne 
counsel for theapplicant submits that 
the applicant may be permitted to with 
draw the application with liberty. We 
have also heard Dr. M.C. Sarma, learned  
counsel for the respondents. Since the 

/ 	applicant wants to withdraw the applic- 
ation, theapplication is dismissed as 
withdrawL This shall not preclude x 
the aPDlicant for taking up the matter before approp- 
nate authrity if he soa'dvised, 

• 	 ' 	 1. 

'€., 	,', 	 Member (A) 	 Vice-Chairman 



L!l On 	o. i4J / 2005. g 

Rabul Gosain. 
....Applicant 

• 	-Vs- 

Union of India & 0rs. 

.RespondentS' 

L.IST0F.DATES 	• . 

	

30.12.2002 	The applicant was alloted a quarter at Delhjwhile 
working as C..D.0/DLI over Delhi Division 

ANNEXURE-1 page 20 

	

16.12.2002 	The applicant was transferred to N.F.RailWay. 

The applicant is entitled to retain his quarter at, 
Delhi as per the Circular dated 28.6.2002. , 

ANNEXURE-2Bpage24 

	

15.7.2003 	Application to A,.D.G.M to retain the said quarter at 
Delhi. 

ANNEXURE 3 page 27 

	

12.11.2003 	Notice issued to the applicant to vacate the said 
quarter at Delhi within 10 (t'eh) days. 

ANNEXURE-4 page 28 

Rs.11,874' abd Rs.3,264/- deducted as a penal rent 
and arrear rent from the salary of the applicant for 
the month of May 2004. 

ANNEXURE-6 page 31 

	

18.5.2004 	, 	Impugned notice received by the applicant for 

	

- 	recovery of damage rent amounting to Rs.1,95,733.44 
with effect. from 17.12.2002. to 30.4.2004. 

ANNEXURE7 page 32 

Prayer 

To stop the recovery of damage rent of 

Rs.1,95,733.44 ' 

Filed by 

Ali MustafaAhrned 

'1 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

An application under Section 19 of the 

Central Administrative Tribunal Act,1 985. 

ORIGINAL APPLICATION NO.__jo 	/2005. 

Shri Rahul Gosain, 	
V 

son of Shri Jatindar Bal, 

presently residing at Rangia, 

V 	working as Sr. Divisional Mechanical 

Engineer, N.F.. Railway, Rangia, 

V 	

- 	
District - Kamrup (Assam). 

V 

••• APPLICANT 
V 	

- Versus - 	 V 

I • The Union of India, 	
V 

V 	 represented by the Secretary, 

Railway Board, Wew Delhi. 

The GeneralManager, 
V 

N.F. Railway, Maligaon, Guwahati-Il. 

Chief Personnel Officer, 

N.F.Railway, Maligaon, Guwahati-il. 

DiVisional Railway Manager(Personnel),. 

V 	Rangia, District-Kamrup (Assam). 

V 	 Contd...2 
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Sr. Deputy General Manager, 

Northern Rai.way, 

Baroda House, New Delhi. 

Divisional Superiitending 

Engineer (Estate.), .Northern 

Railway, New Delhi. 

7. A.D.G.M., Northern Railway, 

Baroda House, New Delhi. 

RESPONDENTS. 

PARTICULARS OF THE ORDER AGAINST WHICH 

THIS APPLICATION IS MADE : 

This application is made.against the deduction 

of Pn& rent for the House No.251/1B Type- IV in New 

Delhi from the salary of the applicant from the month 

of May, 2004. 

JURISDICTION : 

That the applicant declares that the cause of 

action of this application is within the jurisdiction 

of this Honthie Tribunal. 

LIMITATION : 

The applicant further declares that the applica-

tion is filed within the limitation prescribed under 

Section 21 of the Administrative Tribunal Act, 1985. 

Contd. . .3 

•1 
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IV. FACTS OF THE CASE : 

That your humble applicant begs to state that 

after selection of the applicant by the Union 

Public Service Commission,, the applicant was ' 

initially appointed, as Assistant Mechanical 

Engineer (P) at Lumding and later on he is trans-

ferred to Malda as AME/DSIand subsequently the 

applicant was transferred to Northern Railway for a 

period of 3(three) years and joined as C.D.O./DLI 

over Delhi Division on 5.12.1 999. 

That your humble applicant begs to state that as 

per the terms and conditions of the Railway, a Railway 

accommodation was allotted to your applicant at P.K. 

Road, New Delhi on turn. The said allotted quarters 

No.was 251/1B Type IV in?.K. Road, New Delhi which was 

allotted by the A.D.G.M., Northern Railway on 30.10.2002 

under Order No. 103-G/5/ALLOT. In the said order it was 

mentioned that this accommodation is allotted for the 

bonafide use of the applicant and cannot be used for 

any other purpose other than residence. Any violation 

in this respect would result in cancellation of the 

allotment of the accommodation. 

A copy of the said Order is enclosed 

herewith and marked as Annexure-1. 

That your humble applicant begs to state that 

your applicant was transferred back from New Delhi to 

N.F. Railway on 16.12.2002. At that time, your humble 

applicant requested for a grant of six months study 

leave for completion of balance study of NBA (PT) from 
...4 
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University of Delhi, Facult; of Management 

Studies. The said request for completion of 

balance study was actively considered by the 

General Manager onl7.12.2002 and the matter 

was referred by General Manager, N. Railway 

to Railway Board for their decision. 

A copy of the letter dated 17.12.2002 

issued by the General Manager is enclosed 

herewith and marked as Annexure-2. 

4. That your humble applicant begs to state that by 

the time Railway Board's decision regarding his study 

leave was conveyed to him, the applicant fell ill with 

hepatitis (Type E ?1SA1'1), which caused him to seek 

another Sick Leave from Northern Railway and the applicant 

after the p.rolong treatment was finally declared fit by 

the Railway Doctor, on 28.10.2003 and thereafter the 

applicant applied for necessary relieving Order and 

transfer duty pass to carry out the transfer Order to 

N.F. Railway. 

A copy of the Medical Certificate dated 

28.10.2003 issued by the Railway Doctor 

is enclosed herewith and marked as 

Annexure - 2(A). 

5. That the applicant begs to state that after being 

declared Lit, the Railway authority had issued the 

transfer pass to the applicant on 10.11.2003 and the 

applicant joined his duties over N.F. Railway on 14-11-2003. 

0 0 .5 
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The N.F. Railway authority posted the applicant 

at Lumding and from Lumding he was again trans- 

ferred to Rangia on promotion . aS Senior Divisional 

Mechanical Engineer under N,F.Railwav. 

That your humble applicant begs to state that 

as per order of transfer your applicant came to 

N.F. Railway leaving, aside his family members including 

his old parents in quarter in Delhi which was allotted 

by the A.D.G.M. 

That your humble applicant begs to state that as 

there was official circular issued by the Ministry of 

Railway on 28.6.2002 addressed to all the General Managers 

on the subject " retention of Railway quarters at the 

previous place of posting by the Railway employees posted 

to North East Frontier Railway. 

That your humble applicant begs to state that as 

per the Railway Board Circular it was distinctly mentio-

ned that the Railway Officers posted to N.F. Railway is 

allowed to retain their quarters in the previous place 

of posting on the bonafide reasons that their family 

members are actually residing in the Railway quarter at 

their last station of his quarter and at the normal rent 

they can retain the quarters in the old place of posting. 

The contents of the Board's order/letter are reproduced 

below :- 

" Instructions have been issued from time to time 

regarding grant of permission for retention of Railway 

accommodation on payment of normal rent at the previous 

. . .6 
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place of posting in faVour of officers posted to N. F. 

Railway. The existing instrictions issued vide letter 

No.F(G)98 QR.1-17 dated 17.11.99 were valid upto 

30.6.2002. The question of further extention of this 

facility beyond 30.6.2002 has been considered and it 

has now been decided to extend these instructions for 

a period of 3 (three) .  years upto 30.6.2005 or till 

revised orders are issued whichever is earlier. 

Since the retention of quarter at the previous place of 

posting in favour of the officers who have been transferred and 

posted to N.F.Railway is allowed for bonafide use of the 

dependant family of transferred Railway Officers, he/she will 

furnish certificate on 1st July and 1st January of every year, 

stating that his/her dependent family members are actually 

residing in the railway quarter at the last station of his/her 

posting. Such a Certificate will also have to be furnished at 

the time of seeking retention. 

If no such certificate is received by 31st January and 

31st July every year respectively, the quarter Controlling 

Authority may cancel the allotment of the quarter in question. 

The request for retention of entitled accommodation should 

be received within a period of one month from the date of 

relinquishing of charge at the last station of posting." 

A copy of the said letter is enclosed herewith 

and marked as Annexure - 2(B). 

90 	That your humble applicant begs to state that as your 

applicant was transferred from New Delhi to N.F. Railway he 

. . .7 
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submitted an application before the A.D.G.M., 

Northern Railway for prmission to retain his old 

quarter as per the above circular. 

A copy of the said application is enclosed 

herewith and marked as Annexure-3. 

That your humble applicant begs to state that although 

your applicant have submitted an application before the 

A.D.G.M. on 15.7.2003, no. action was initiated on the basis of 

the letter and no reply has been received by the applicant. 

As such, your applicant believes that his prayer was consi-

dered by the railway authority and so no reply has been given 

to your applicant in response to the letter dated j5.7.2003. 

That your humble applicant begs to state that as there 

was no communication from the A.D.G.M., Northern Railway, 

your applicant was working at Rangiya leaving his family 

members at New Delhi in his old allotted accommodation i.e. 

House No. 251/IB, at Railway Officers Enclave in P.K. Road, 

New Delhi. 

That your humble applicant begs to state that in the 

old place of posting the parents of the applicant as well the 

school going children were staying at New Delhi. 

That your humble applicant begs to state that on 

24.11.2003 he received a final notice in his official 
residence in New Delhi by which your humble applicant was 

treated as unauthorised occupant of the railway bunglow and 

it was directed to vacate the railway quarter within a period 

. . .8 
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of ten days from the date of receipt of this notice. 

Though the notice was issued on 12.11 .2003, but it 

was received on 24.11.2003 in the official residence 

of the applicant Sri Rahul Gosain at New Delhi. 

A copy of the said Notification is 

enclosed herewith and marked as 

Annexure- 4. 

That your humble applicant begs to state that in reply 

to the notice for unauthoxised occupation of the railway 

quarter, 'your applicant has submitted a reply to the show, 

cause notice and prayed before the Deputy General Manager, 

Northern Railway who is the authority, to allow him to retain 

the railway quarter in New Delhi and to drop the notice of 

show cause on the ground of unauthorised accommodation of the 

railway quarter.. - 

A copy of the said  reply Is enclosed herewith 

and marked as Annéxure - 5. 

That your applicant begs to state that though your 

applicant submitted an application before the authority to 

allow him to retain the quarter in his old place of posting, 

but suddenly the Divisional Railway Manager (Personnel) has 

started deduction of penal rent at the rate of Rs. 11,874.2 1+ 

as penal rent with arrear rent of Rs. 3,264/- for the quarter 

which Is reflected in the Pay Slip of your applicant which 

was Issued at Rangiya. 

That your applicant begs to state that before deduction 

of penal rent from the salary of the applicant no reasoned 

notice Was issued to your humble aplicant. 

. . .9 

[1 



-9- 

which is required as per the provisions of law for 

any deduction from the salary of your applicant. 

That your applicant begs to state that only 

from the pay slip of your applicant it was found that 

an amount of Ra. 11,874.24 was deducted as penal rent 

and Rs.3,264/- as arrear rent from the salary of the 

humble applicant from the month of May,2004 which is without 

jurisdiction. 

A copy of the pay slip issued by the authority is 

enclosed herewith and marked as Annexure 6. 

That your humble applicant begs to state that from 

Nay, 2004 the authority has started deduction of penal rent 

from the salary of the humble applicant. On the other hand, 

eviction case was started against your humble applicant under 

the unauthorised occupation Act. 

That your applicant begs to state that the eviction 

proceeding was started by the Estate Officer under Section 5 

of the Public Premises (Eviction of Unauthorised Occupants) 

Act, 1971. 

That when the eviction case was started in New Delhi, 

your applicant filed an appeal against the order of the Estate 

Officer in the Court of the Addl. District Judge, Tishazari 

Court, New Delhi which was registered as P.P.A.No. 34/2004. 

That your humble applicant begs to state that the 

appeal was heard by the Addl. District Judge, Tishazari Court, 

.110 
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New Delhi and the Hon'ble Court was pleased to dis-

miss the appeal after hearing the submissions made 

by the applicant. 

That your humble applicant begs to state 

that when the eviction proceeding Was started in 

New Delhi, the N.F.Railway authority started to deduct 

Rs. 11,874/- per month as penal rent and Rs. 3,264/- per month 

as arrear rent for the house retained at Delhi by your humble 

applicant. 

That your humble applicant begs to state that your 

applicant is entitled for a reasoned notice before any recovery 

of damage rent. But prior to recovery of rent, the Railway 

authority failed to issue any notice to your humble applicant. 

That your humble applicant begs to state that as per 

Public Premises (Eviction of Unauthorised Occupants) Act, 

1971 a person can be evicted if he/she is occupying the house 

unauthorisedly without having any allotment order in favour of 

the applicant. But in the present case your applicant begs to 

state that the quarter which the applicant was occupying in 

Delhi is a departmental quarter allotted to your humble 

petitioner as he was working in New Delhi as Senior Mechanical 

Engineer in the Northern Railway and subsequently he has been 

transferred from Northern Railway to N.F.Railway. As per 

Railway Board Circular your applicant retained the railway 

quarter in previous place of posting in terms of the condition 

as laid down in the Railway Board Circular for which your 
humble applicant have submitted an application before the 

authority which was not replied. 

• 0 .11 



That your humble applicant begs to state that 

e as per the Railway Board Circular when it was 

permissible to retain the railway quarter in old place 

of posting and when your humble applicant has submi- 

tted an application for permission to retain the quarter 

in New Delhi, it is presumed that the application was 

considered and so no reply has been given to your applicant. 

Th4 conduct of the respondents for no reply to the application 

bonafide presumed to be allowed the prayer of the applicant 

and your humble applicant continued to retain the quarter at 

New Delhi for his old parents and for the family members of 

the applicant. 

That your humble applicant begs to state that the penal 

rent at the rate of Rs. 11,874/— was deducted by the authority 

from May, 2004 without issuing any reasoned notice and without 

any authority of law and jurisdiction as the actual letter 

authorizIng .such deduction from General Manager/G, Northern 

Railway was received at Rarigiya, only on 10/09/04. 

That your applicant begs to state that when the penal 

rent was recovered from May, 2004 your applicant ultimately 

compelled to vacate the quarter .  at New Delhi and he has already 

vacated the railway quarter on 19/07/04 in New Delhi after the 

judgment and order passed by the Addi. District Judge,Tishazari 

Court at New Delhi. 

That your humble applicant begs to state that on 

18.5.2004 your applicant received an impugned notice for 

recovery of damage rent amounting to Rs • I ,95,733.44 at the 

rate of monthly instalment basis of Ra. 11,874.24 from 17.12.02 

to 30.4.2004 till such date on which the quarter was vacated 

14,  

by the applicant. 	 • .12 
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29. 	That your humble applicant begs to state that 

• 	prior to issuance of this notice recovery was already 

made from the salary of the applicant from the month 

of May, 2004 which is still going on. 

A copy of the letter is enclosed herewith 

and marked as Annexure - 7. 

30. 	That your humble applicant begs to state that being 

highly aggrieved by the letter dated 18.5.04 your applicant 

filed this application before this Hon'ble Tribunal for 

redressal of this genuine grievances. 

V. 	LEGAL GROUNDS FOR RELIEF 

For that your humble applicant is a Class-I Officer, 

appointed by the Railway.who Was initially posted at 

Lumding. Subsequently, apart from holding other 

positions he had been transferred to Northern Railway 

for a period of three years and later on transferred 

back to N.F.Raiiway on 16.12.2002. As per Railway 

Board Circular he is allowed to retain the quarter 

(allotted to him on 30/10/02) for which the applicant 

submitted his application on 15.7.2003. 

For that as the application of the applicant was not 

disposed of nor any reply is given it is presumed that 

prayer of the applicant is considered by the department 

and as such, your humble applicant retained his railway 

accommodation in New Delhi where his parents were 

staying at New Delhi. 

I .  
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c) 	For that as per Railway Board Circular 

retention of railway accommodation is 

permissible for the officers of the N.F. 

Railway in their old place of posting 

considering the necessity of education and for 

bonafidé reasons. Your humble applicant retained 

his quarter for bonàfide reaSon for accommodating 

his old parents for which the application was 

submitted to the authority. 

For that after the notice for unauthorised occupation 

your applicant submitted his application in reply to 

the show cause notice which was also not disposed of 

by the authority. 

For that simultaneous proceeding br unauthorised 

accommodation/occupation under the Public Premises 

(Eviction of Unauthorised Occupants) Act, 1971 and 

deduction of penal rent was not permissible as the 

applicant was never treated as unauthorised occupant 

as the allotment order was jssued in favour of the 

petitioner which was never cancelled prior to the recovery 

of penal rent. If the allotment order which was issued 

to your applicant was not cancelled he cannot be treated 

as unauthorised occupant. But the recovery of rent 

was made from 17.12.2002 on which date he was not 

treated as unauthorised occupant as his allotment waS 

not cancelled on that day. Further, the application 

for retention of quarter was submitted to the authority 

on 15.7.2003 which was neither rejected nor any reply 

was given to the applicant. 

...14 
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f) 	For that an unauthorised person can be 

evicted under the Public Premises (Evic-

tion of Unauthorised Occupants) Act, 1971. 

But your applicant is not an unauthorised 

occupant till the order of allotment Was 

not cancelled and as such, a penal or damage 

rent can not be recovered from your humble applicant 

as it is done in the present case. 

For that your applicant have already vacated the 

quarter in New Delhi as his appeal was dismissed by the 

Hon'ble Court of Addl. District Judge, Tishazari Court 

and as such, your applicant cannot be treated as 

unauthorised occupant from 17.12.2002 and the penal 

rent cannot be recovered from the applicant from 

17.12.2002 to 30.4.2004 which is amounting to 

Rs. 1 9 95,737.44. 

For that even if the applicantis treated as unautho- 

rised occupant then the allotment order which was 

issued by the authority must have been cancelled which 

was not cancelled on 17.12.2002 and so a penal rent 

cannot be recovered from the applicant and the rent 

against the normal rent can only be recovered from the 

applicant. 

For that, since no salary was paid to the applicant 

during this period so the normal rent could not be 

recovered from the applicant for the period from 

. ..15 
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17.12.2002 to 30.4.2004. However the normal 

rent as applicable may be set off against 

the recovery already effected from the 

applicant and the excess amount recovered 

refunded back to the applicant. 

For that your applicant was an allottee of the 

railway accommodation in Delhi and quarter was 

allotted by the competent authority of the Northern 

Railway. As such, he has not violated any of the 

conditions of allotment and so his allotment was 

never cancelled by the authority. 

For that as per procedure laid down in the Railway 

Board Circular, your humble applicant submitted an 

application for retention of the quarter In the old 

place of posting as he has been transferred to N.F. 

Railway for which the Railway Board Circular has 

authorised him to keep the quarter in the old place of 

posting. 

For that the deduction of arrear rent from May,2004 

is still going. on at the rate of Rs. 3,264/- P.M. 

without any authority of law. Also Arrear charges for 

utilities are being deducted from his salary. 

m) 	ftsm For that when the penal rent is already recovered 

for his unauthorized occupation of the railway quarter 

w.e.f. May,2004 that cannot be retrospectively deducted 

. ..16 
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from 17.12.2002 as on that date he was not 

treated as an unauthorized occupant nor his 

allotment was declared to be cancelled and 

in such a situation, the railway authority Can 

not now recover arrear penal rent for the period 

from 17.12.2002 to 30.4.2004. If the penal rent 

is fixed for the period of 17.12.2002 to 30.4.2004, 

the same cannot be recovered from the month of 

May, 2004 onwards as the applicant has already 

surrendered his accommodation at New Delhi. 

For that your humble applicant is not declared as an 

unauthorized occupant and so the penal rent cannot 

be recovered as it is done in the present case. 

For that the action of the respondents for deduction 

of the penal rent for the period from 17.12.2002 is 

unjustified and not based on any legal authority and 

hence, the action may be set aside and quashed. 

For that in any view of the matter, the deduction 

of penal rent for Fts. 1,95,733.44 has badly affected 

the applicant. As per the Board Circular the 

quarter Can be retained in the old place of posting 

in the case of the officers transferred to N.F.Railway. 

• ..17 



/ 

VI. 	DETAILS of THE REMEDY EXHAUSTEDs 

There is no other remedy available tth the 

app1icnt except 00 filing this application befere 

this Hon'ble Tribunal as your applicant has exhausted 

all the remedies available to him. 

VII, 	MATTERS NOT PENDING IN ANY OTHER COURT, 
tRIBUNAL - 

The applioantdeclares that he has not filed 

any other application before any Court or Tribunal. 

VII, 	RELIEF PRAYED FORi.- 

It is, therefore, prayed that Your 

Lordships may be pleased to admit this 

application, issue a show cause notice 

to the respondents and after hearing 

the respondents may be pleased to issue a 

• 	 direction to the respondents to set aside 

• 	 the order dtd. 18.5.2004(Arinexure. 7) 

by which a damage rent for the period 

from 17.12,2002 to 30.4.2004 is sought 

to be recovered from your humble appli-. 

cant and already started recovery from 

the month of May,  2004 which is illegal 
• and in violation of the Railway Board 

Circular directing the respondents to 

refund the excess amount recovered in 

the name of penal rent or damage rent 

to your humble applicant and pass nece - 

sary order/orders as your Lordships may 

deem fit and proper. 
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IX, 	INTERIM RELIEF PRAYED POR: 

The applicant further prays  before Your Lord 

hipw to direct the respondents to stay the deduction of 

pónal rent or damage rent from the salary of the applicant 

which is already started from the mnth of May, 2004 till 

disposal of the case. 

PARTICULARS OP THE POSTAL ORDER :. 

• 	
• 	 Postal Order No. 0  

Date of issue : 

Issued from :- 	 'G,P.O. Guwahati, 

Payable at: 	Guwahati. 

• 	XE, 	PETAILS OF INDEX: 	- 

An index showing the particulars of documents are 

enclosed. 

XEI, JIST OP ENCLOSURES:.. 

As per index.' 
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VERIFICATION 

It  Shri Rahu]. Gosain, son of Shri  

aged about 	years.presently working as Senior 
• 	Divisional Mechanical Engineer at Rangiya° in the di strict 

of Kamrup (Assam ) and I do hereby solemnly affirm and 

verify the statements made in this application as follows:.. 

1. 	That I am the applicant in the above application 

and as such, I am acquainted with the. facts and cirsum&w 

• tances of this case. 

29 	That I am fully competent to verify this application 

and I do verify this application as true to my knowledge 

and belief and I have not suppressed any material facts. 

JD 

I sign this Verification on this the 	 •th day 

of 	62.0  200 at Guwahati, 

4cti&
DECL 

si 

Pieces... 	 - 

Date 1- 

I 
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Annexure.. 1. 

Northern Railway 
Headquarters office 
Baroda House, New'Delhj. 

No0103..G/5/AU0tJSr,Jr/2001 	Dated 30.10 9 2002 

• 	Sub: 	Allotment of House Nc' 251/1B(Type..IV). 
• 	P.1<. Rod,New Delhi. 

Northern Railway house No, 251/1B,Type.u..1V, P1< Road, New Delhi 

is allowed to Sri Rahul 	ossaim,SME/P  for residential 

• purposes on turn. 

Note:.. 	It is clarified that Elyo accommodation allotted 
S  

to you is meant only for your bona fide use and 

not be used for any purpose other than residence. 

Any violation in this respect would result in 

cancellation of allotment of the acccrnmodtion besidei 

besides 	initiation of disciplinary action under 

Railway Servants ( D & A) Rules, 

C S.P. Sawhaney ) 

A,D.G,M. 
Northern Railway 

copy for information and necessary action to: 

1. DSE/Estete/aelhi, DRM Office, State Entry Road, 
NeO Delhi. 

2, Sr. DEE/G, Delhi DRM Office, • State Entry Road, 
New Del hi. 

3. Sr. DSTE/Delhj DRM Office, State' Entry Road,New Delhi. 

t kAk 4 9  PA & CAO/EO S  

• 

 Dy CAO/O 	 S  

 DY CPO$/N.  Ely. 

7 0  I0W/Estate/DRM office, State Entry Road,New Delhi 

 DEN/Estate/DEM Office, State Entry Road,New Delhi. 

•  Sr. Section Engg/ P1< Road, New Delhi. 



Sr. Section Engg/Woks, N.Rly, PK Road, Now Delhi. 

Sh.Sh Rahul Gossai, a4E/P is requested to kindly 
convey acceptance of the allotment within 3days 
and take the possession of the flat within 8 days 
failing which the allotment will be treated as cancelled 

You are also requested to kindly advise the exact date 
of taking the possession of the flat to this office. 

General Secretary, NROA, I*edquarters office, Baroda House, 
New Delhi'. 

General Secretary, NRPOA, Headquarters office, Baoda 

House, New Delhi. 

- 	 Offics8e&. 

CAT 

1 
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Annexure- 2 U3 ) 

MINISTRY OF RAILWAY 
(RAILWAY BOARD ) 

No.E(G)2001 2R.l'9 Dated 28,6 2002 

The General Managers, 
All Indian Railways & 
production Units. 

SubsRetenttion of Railway quarter at the 
previous place of posting by Railway 
employees posted to Northeast Frontier 
Railway. 

Iristruetjons have been issued from time to time 

regarding grqnt of permission for retention of Railway 

Accommodation on payment of normal rfnt at the previous 

place of postingkk in zexkszzx favour of officers 

posted to N.F. Rly.The existing instructions issued vide 

NoE(G), 98 QR.1.17 dated 17.11.99 were valid up to 

30.6.2002. The question of further extension of this 

Vo ' facilIty beyond 30.6.2002 has been considered and it 

has. now been decided to extend these instructions for a. 

	

LAI 	period of 3 years up to 30.6.200çor till revised orders 

	

L 	are issued whichever is earlier, 

Since the retention of quarter at the previous 

p1as of posting in favour of the officers who have been. 

transferred and posted to N.F Railway is allowed for 

bone fide use of the dependent family of transferred reailway 

officer,he/she will furnish certificate on let July and 

1st January of every year, stating that his/her dependent •  

family members are actually residing in the railway 

quarter at the last station of his/her posting. Such 



S 

a certificate will also have to be furnished at the 

time of seeking retention. 

If no such certificate is received by 31st January 

and 31st July every year respectively , the quarter 

controlling authority may cancel the aUotmt of the 

quarter in question. 

The request for retention of entitled accommo-% 

dation should be received within a period of one month 

from the date of relinquishing of charge at the last 

station of posting, 

/ 	 This issues with the concurrence of Finance 

Director of the Ministxy of Railways. 

Sd/.. 
(Ravinder Panday ) 
Desk Officer stt.(Genl ) 

• No. Z(6) 2002QR1. 9 New Delhi dtd. 28.6,2002 9  

Copy forwarded to:w' 

1. PA & cAO,A1•l Indian Railways and Production Units, 

2 0  Jojnt Director .(Pinnco ) RDSO, Lucknow. 

3, General serety.IRCA. New Delhi, 

( Ravinder Pandey 
- 	 rest Officer Ett. (Geni ) 

No. E(G),2002/QRi.9 New Delhi dtd, 28,6.2002 
Copy to DAI( Railways) with 46 spares) 

Fr Financial Commissioner/Rlys, 

No.E(G),2002 QR 19 New Delhi dtd. 28.6 9 2002 

Copy(wjth 35 spares forwarded toz 



. 2. 
It The General Seeretary.AIRP,  4. State Entry Road. 

New Delhi, 

2, The General Secretary, NPIR. 3, Chelmsford Road, New Delhi 

The General Secretry, IRPOP. 

All Members of the National Council/Department Council 
and Secretary, Staff Side, 13C, Feroseshah Road, New Delhi 

The General Secretary, Fk)A,New Delhi. 

6 • The Secretary General, RPP, Association, Room No. 549 
Rail Bhawan,New Delhi, 

For Secretry, Railway Board. 
/ . 	Copyto:.. 

P,Ss to :.CRB,IC,MS, AM(S) EDE and EDLR, 
F(X)Ii(X)1 with 10 spapres ,G(ACC) LM(B), Sec(E) 

• 	 E(BG)I,E(NG)Iz, E(Rep)1,II,III,E(LR) 1 Branches of 
• 	 Railway Board, 

L
. 

V\,-.Ll k . 
ap 0 NJ 

4 
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Anne  I  reo. 3 

A,DG..M,,Northerfl Railway 
N,R0  l4qrs. Office. 
Baroda House, New Delhi. 

Sub:. Retention of House. 

I have been allotted Pype IV House No. 251...IB at 

Railway Officers Enclave,P.IC.Road in December, 2002 

and subsequently orders for my tran8fer to N. F. R]y*  

were issued vide NR Hqrs.O.O. No. 202/ I R.S.M.W166 

dtd. 16, 12.2002( a copy of the above orders is also 

being enclosed ). Thus, I may .plea5e be allowed to 

retain the above accommodation a3 per extant rules. 

End. As abOVI 

Yours Sincerely 
Sd/is Rahul Gosain 



Annexure.. 4_ 

NORTHERN RAILWAY 
Registered 
No.159,EW7 262/2003 
	 D14s Office,New Delhi 

dtd, 12.11,2003 
FINAL NOTICE 

ko 

*hti Rahul Gosain, 
OFFICER RLy COLONY, Pa.t• No, 251/1,B 
at P,K.Road,N. Rly.. 110001 

Subs Unauthorised occupation of Railway Bungalow / 
Plat/ciarter No. 251/ lB at PK Road, byshri 
Rahul Gosain, 

You 	 to vacate the above Bungalow 

F1t/quazter No, 251/ lB on 17,12,2002 according to the 

provisions of extant rules of allotment of residential 

accommodation on account of your having been transferred 

gone on deputation/retired/termination of Nutual 

exchnge/ resigned on 17,12 0 2002 but you failed to do so. 

The tenancy of the said Bunglow /Flat/ quarter stands 

cancelled w,e,f. 18.12 9 2002 k  

LI 

Plea5e vacate the above mentioied Railway 

Bunglow/Flat/ quarter within 10 days from the date of 

issue of this notice, failing which Evi*tion proceeding 

under public premises Eviction Act, 1971 wilibe started 

again 5t you. Damages charges as noted below are also 

recoverable from you w,e,f. 18.12.2002. 

1. Penal rent of Type IV @b 1141. per 

20  Water Charges 9s. 56 per month. 

Oonservanc charges 	Rse 10/.. per month. 

Lawn maintenance charge @ Rs.0.88 paise per sqm for x 
sq* m per month. 

50  Electrical charges etc. 0 be advised by EFO(P). 
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Northern Railway______________________ 

Please also note that after expiry of this 

notice period Electric & Water supply will also be 

disconnected from the Railway premises in qiestion if 

the Railway premises is not vacated. 

The standard rent of the flat is .230/ w.e.f, 

1.7.99 and R90 292/.. w,e,f. 9,4.01 

ScV.. 
Divl Supdtg Engineer/Estate 
Northern Railway, New Delhi, 

• 	 to the following for information nd necessary 
action. 

'i()N Railway, B e  House, New Delhi in ref to his 
- 	letter No. 1036 13/Retn/42/03/R. Gosain dtd. 27.8.2003 

for information. 
FM aAO/N. Railway,B House, NILS. The above noted 

• 	 Charges from the above named accoupant w.e,f t  
may be recovered. 
Dy CPO(G2) N Rly,B.house,NULS 
Sr. DAO/N. ?iy. NDLS 
DPO/(Bills) N Rly, NDLS. 

• 	 61 FO(sP) N Ray Paharganj NDS's. 110055. 
Pay and Accounts officer, Ray Board, Rly Bhawan, 
New Delhi. 
Cash.. I Branch. Railway Board, NDLS 

• 	 9. SecretarY, Railway BOard, ND LS in ref e  to their 
letter No. 	 Dtd. 



Dat : 25/11/2003 

DivI. Suptg. Engineer/Estate. 
Northern Railway 	. 
New Dehi 	. 	. 	

. 

Subject: Unauthorised occupation of Railway Flat No. 251/lB Type IV at P.K. 
Road by.Sh. Rahul Gosain. 	

. 

Ref.: 	Your Notice No. 150E017-262012003 dated 12-11-3. 

With reference to the ábové notice dId.. 12/11/2003 (Received by us on 24th 
Nov.03) asking usto vacate the said flat and pay penal rent, we wish to state that 
Sh. Rahul Gosain has been relieved from Northern Railway & joined N.F. Railways 
on 14-11-2003 a per letter N6. 36/2003(MECH) copy enclosed in Lamding Divi-
sion. Further we the parents OfSh. Rahul Gosainare currently in needof the said 
flat as we are residing in it. Also the request for retention has been forwarded uner 
Regd. Letter No. SME(P) Replytonotice d8ted..14/11/2003 under the extant rules 
vide letter .No. E(G)2002-QR1-9 we are entitled to retain the said flat. Kindly make 
arrangements to regularise our retention of ,  the said premises. 

There is no such distinction between officers re-transferred to N.F. Railway & those 
originally posted theeas mentioned in your letter. E(G)2002-QR1-9.. 

Therefore kindly arrange to do the needful we are willing to provide any information 
and co-operate in any manner to claim the entitlement under extant rules as 
applicable to officers posted to North Frontier Railways. 

IT is urged that the concerned authorities may not proceed any eviction proceed-
ings prejudicial to the interest of the dependent family members in violation of the 
rules. In the event of failure to do : SO, the applicant / dependent family members 
may be compelled to take recourse to any remedy available to them. 

Yours sincerely, 

JATINDER BAL 
F/o. Sh. Rahul Gosain 
DME-l/C 
Lamding 
N.F. Railways 

, 	 --- 
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DLvLR1y.1nnnar(), 

1/1czi34rn/Lpo 	 14i0504 

o. 
\.'1hri Ranh2. anin, 

SbRoOvary of dtnngo z'on ngtint iUiug 
Qantar,  'rTO 21fIB, 	icw ixLht 

Rofs "SMt}3ot 03 
Rotn/42/03/Shrt Bahul Gntn difta 0644i2004j 

• 	
SDGN/Nrt horn flnlJwny vido hia DO iottor rofoz'rod nb3vo 

informiq 1hrt you nra unnuth3rLzQdly oocwytng  Rz'U iy Qri 
N 	251f1'-'B, PdC.Rnd, Noti DcThl. 8th00 17wi12i2OO2 and 	xfro 
Lthblo 	ny dnigc rant @ Ra. 11874.24 P,. and ovicti 

oeoádthga hzwo niso boon atnrtod tgiiat.y'u. ••'••• 
Thtal dnnco rant ni.roidy ncouttuInto4 w,•o .f.. i7,i 2 O2  to 

3O..!.O4O4 n 	r nbo'vo tnfrmntin is J. 1,95,733o44 uoas one 
inkh Nbot fivo thouaund SQVOIi hundrod thirty thz'oo & Paioa 
f,rty four) on] 	It will be r000voro,d £ron yurririinry it oquni 
instnlmonts lis. pr  Qxtnnt ru1o, in.ndditLo.nto tho ourront dnnrtga 
rant till your vnoiition of tbo irtor. 

Th.irs is for .yur kind information and nocosiry ndiion: 

• 	• : 	x(i')/ir 
Opy f•ir inforinnti nndnaccianry action to 

I • Shr. S..Bitdhr1nkriti, S.DIorthuxn Bti1'iqy Borada HOuso, 
iow Doihi. in roforonco to 1).'O. No. jO3'-{/13fRoti/42/O3/.Sh. 
RnthflQosntha • 
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IN TUE CENTR4AD 

GUWA 	WAIATI. 

IN TUE MATTER_OF '   

O.A10/2005. 

Shri Rahul Gosain 

Versus 

Unionof I 

- 

I, 

cJ, 

Applicant 

Respondents. 

cb 

w = 
cc 

cz 
Ile- 

S 

AND 

IN TUE F'IATTER OF 

Written_Statement on behalf_of the Re.sQndents 

The answering respondents respectfully SUEWETH 

1.That the answering respondents have gon&thrôiigh the 

copy of the applicationfiled. and have understood the contents 

thereof. SavC and except the statements which have been 

specifically admitted hereinbelow or those which are borne on 

records all other averments/alleationS as made in the appli-

cation are hereby emphatically denied and the applicant is 

put to the strictest proof thereof. 
2.That for the sake of brevity meticulous denial of 

each and every allegation/statement made in the applicaon 

has been avoided. However,the answering respondents hav 
confined their replies to those points/allegatioflS/averments of 

the application whict are found relevant fo±' enabling a 

proper decision on the matter. 
3.That the answering respondents beg to humbly submit 

that the application is barred by RES J1JDICATA sine the 

matter under dispute submitted. by the sarh6 party on the same 

issues has been conclusively dealt with by the learned ,  

Additional District Judge, Tis Hazari Court, New Delhi in 

Appeal case No.PPA:34/0 under Section 9 of the Public 
Premises (Eviction of Unauthorised occuption)Act,1971 vide 

order dated 1.05.2004.The appeal was filed by the present' 

applicant against order of the Estate Officer,NortherflRa1]Y, 

New Delhi issued x± 
on 27.04.200 in case No.2100/DL1/PPEA/ 

A copy of the order dated 27.04.200 
by the Estate Officer,NOrtherfl Railway 
is annexed herewith as AINEXURE A. 

A copy of the judgment of the learned 
Addl.District JudgeTiS Hazari Court, 
New Delhi,dated 1.05.200 is annexed 
herewith and marked as ANIqEXURE B. 

• •. p. 2....... 

1 
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- 	It is submitted with due respect that in case the 

• . 

	

	applic&nt desired to apel against the order of the learned 

Additional District Judge,. Tis HazariCourt,New Deihi,the 

	

• 	same shouldhave been directed at an appropriate Civil Court 

• 

	

	at New Delhi or at .the Hon'ble Delhi High Coirt for the next 

legal remedy. 

it is therefore prayed that the application under 

cons±dêration be dismissed at the threshold as having been 

filed at. the wrong Forum and due to the failure of the 

	

• 	applicant to approaOh the proper Court of Law. 

That the application suffers from tiant of a valid 
• 	causeof'action as will be clear from the submissions made - 

	

• 	in the relevant paragraphs below. 

44 That the application suffers from wrong representation 
and lack of understanding Of the circumtances•and facts 

relating to the matter on hand as will be clear from the 

submissions made hereinbelow. 

Faèts of thecase: 

5,1. Shri hahul Gosaifl, Junior scale officer of the 

	

• 	Indian Railway Service of Mechanical Bngineers,who was poted 

in N.F.Railway with headqivarters at Naligaon, •G'uwahati and 

whose conditIon of service included service inN.F.Railway 

for at least tn years, was transferred to Northern  Railway, 

Delhi vide Railway Board's, wireless message No.E(0)III.98/ 

AE/153 dated 26.10.99. ll.é was posted in Delh Di'isiOn of 

Northern RaIliay as 0.D.0.,Delhi and was allotted house No. 

251/1-Bin P.K.Road on30.I0.2002 on his turn. 
5.2Railway Board's wireés.s dated 26.10.99 clearly.  

• 	stated thatShri Gosain was transferred to Northern Railway 

• 	"For a pibd of three years ".Therefore, on completioi of three 

• 	years, ShriGqsaifl was transferred backto N.F.Railway vide 
General Manager, Northern Railway's letter No940-E/I7rnXX/ 

Eia dated 04.12.2002. 	• 	• 	• 	•• 
A copy of the wir,el3s dated 26,10,99 
is annexed herewith and marked as 

	

• 	• 	• 	ANNEXURE C. 
an4 inSead of handing over charge 5.3.Shri Rahul Gs  

of s1/P/HQ,requested for grant of study ieai'e,which was not 

acceded tO by the Railway Board as he was doing a part time 

course. His request for leave was rejected because as per 
rules the Railway to which the Officer is transferred is 

competent to sanctJ.0fl such leave. As he had not formally 

• 	•. 	• 	- 	• 	. .-. . 	P. 	3...... 
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V 	 : 

relinqtiished the charge and worked as 81/P till 16.12.2002 

he was deemed to be r?lieved. from 16.12.2002 vide General 

Nanager, Northern Railways letter No.727-E/1 6361A dated 

V  • 7.11.2003. 	 V  
V.. 	 A.opy of this letter dated 7.11.2003 

is annexed herewith and marked. 
as ANNE 	(0 

5..Shri Rhul Gosainmade a request for retention 
of the house occupied'. by him at Delhi on the basis of his, 

V 	 transferto N.F.Railway on 15.07.2003. As he 	asnot.eligib.le 

to retain the house on the basis of hisre-tran5fer toN.F. 
Railwar, his parent Railway, on completion of his three--yar 
tenure in Northern Railway, he was declared unauthorised 

V_.ccupant of the house with.effect from 17.12.2002ând advised 
to vacate the.house vide Ge1eràl Nanager,Northerfl Railway's 

letter No.103_G/13/Retn//03/Sh.Rahul Gosain dated 27.8.2003. 
V 	 VA dopy of this letter dated 27.8.2003 

V 	 is annexed herewith and marked as 
•ANNEXURE D. 	 V 

V 	

V 5V5Q 	SbVri RahulVGosaintSregUest th 	Railway Board 

was asked to clarify if he was eligible for retentioi of, 
V  the quarter on par with others transferred toN.F.Railway. 

V 

Vide their letter No.E(G)2003 RN3-23 dated 16.3.2004, the 

Railway Board clarified that t1 Shri Rahul Gosain,IRSF'IE is not 

entitled to retain Railway quarter at NeDelhiV,V àSPpliCable 
V 	

in the case o 	transfer to N . FRailway,for he was required to .  

V 	
V 	serve on N.F.Railway for a peiod of 10 year.w.e.f.2'I-.3.9G V 

V 	as per extant instructions and was transferred to !orthern 
Railway for a limited period of three years in relaxation of 

rules , o fl his own request to facilitate him to take treatrent V 

V 	
at AIINS." V 	

V 	 V 

V 	A copy of VthS letter dated 16.3.200k 
V 	 V 

• 	 V 	 VV 	 is annexedhereWith and marked- as 
V 

V 
• 	 ANNEXURE E. 	 V 	

• 

5.6. Eiction proceedings were initiated against 

Shri 4osain and his father represanted him in the same on 	
V 

V  

V 	 V 	 6.1.2004 and 	 following the required legal 

V 	
procedures and affording due opportunities to all pa'ties 

V 

 the Estate Officer,NOrther Railway 	àssed jidgment declaring 
ShrI Gosain as.unauthoried occupant of the house and passed 

V 	order for his eviction on 27,04.0. A copy of this judgment 

has been placed as ANNEXIJRE A 	this  W.S. 	 V 

507. Not being satisfied with the said order of the 

• 	Estate Officer, i orthern  Railway, Shri Rahul GoSain 
V • 

	
filed anappeal.ifl the Court of the Additional District .  

Judge, Tis Hazari Court; New Delhi,whO dismissed the appeal. 

• 	 V 	
• 	 V  A copy Of this judgment is: placed as .ANNEXRE B to this 	

,I.E. 

. •.. P. 4... ... . 
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H 	
(4) 	 .Q 

hri Rahul Gosain vacated the'house No.251/1-fl  at 

New Delhi on 19.072004 and he was askd o deposIt the damage 

rent of the house for the unauthorised, period with effec from 

1812.2002 to 18.07. 2004  @Rs.11,940/24 per month. 

• 6. Parawis ecomment 

6.1 As regards paragraphsIV.l. andIV.2, the answering 

rspondent have no remarks to offer except to state the the 

applicant is put to strict proof of his statements. 

6.2.Asegards paragraphIV.,he answering respon-

dents, beg to state that the Railway Board did not grant any 

study leave to the applicant and,tbeefore.he should have 
carried out his transfer to N.F.Railway after he came to know 

of the refusal.General Manager,'. Norther Railway, Delhi made 

it clear vide hs letter,  1o.10_G/13/Ret.n/42/03/Sh.RahU1 Gosain, 

dated 27.08.200 (.Annexure'D of this'W..) that'theapplicant 

cannot be allowed to retain"his quarter at Delhi.as ka he was 

'further advised that he was an unauthorisedOCCuPant of his 

quarter with effect from 17.12.2002 nd was liable to pay 

damage rent for the entire period of unauthorise- occupation.. 

6.3.As regards paragraphs IV.4 and IV.5,the answering 

respondents beg to state that inted,of handing over charge 

of the post held by hith at Delhi, the applicant.apPliediOr 

study leave whih was not aceded to by the Railway Board. His 

further request for leave was rejected because as per rules 

the authority coipetent to grant such leave' is the Railway to 

which the officer is transferred.The applicant was therefore 

advised that he was deemed to have been relieved from 16.12.2002 

vide letter No.727_E/1636/EIA dated 7.11.200 (ANNEXURE C.I). 

6.4. As regards paragraph IV.6 1  the aniswering respOn-

dents beg td state that as the applicant failed to carry out 

his transfer to N.F.RailWay as per orde.r dated 4.12.2002 he 
was considered relieved from Northe±n Railway with effect from 

16.12.2002 as indicated above.AS regards his family members 
the applicant was expected to take care of the problem after 

release from Northern Railway. 	. 

6.5. As regards 	 and 	tho answering 

respondents beg to state that the circular dted 28.O6.2O0 

referred to by the applicant 5 not applical in his case 

The circular in question applied to oficers of other zonal 

Railways posted to N •.F.Railway whereaS the applicant is an 

Offióer posted 0rjgin llyifl the cadre of the N ! P.RailWaY,t 

tporarily traflsfeed for a limited period of three years 

from N.P.RailWaY to Northern Railway at his own request. 
Therefore,Whenhe was transferred back to his original RailwY, 

tain accommodation at D?ihi 
namely N.F.ailWaY, the right to re  

..• P.,5.... 
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fl 	at norrp1 rent is not available to him.In this connectibn the 

AXUR E.referred to in paragraph 5.5a'oove provides Railway 

Board's clarificatioti conclusively. 	. 

6.6. As regards paragraphs• 1V.9, iV.10,IV.1 and IV.12, 	a 

the anwering respondents beg to state that itwa's eected 

of the applicant to get a proper clarification on the matter of 

occupation of the accommodatiOn atDelhi without authority 
and as he failed to vacate the quarter in time he was accountable 

for non-vapa ion of his quarter. The applicant requested for 

retention of his quarter only on 15.7.2003 although his transfer 

order was issued on 4.12.2002. 
• 	. 	A copy of his application dated. 15.7.2003 

is annexed herewith and marked ANEXURE F. 

• 	. 	6.7.As Shri Gosain was not eligible to retain his 

accommodation at Delhi on the basis of his transfer to N.F.. 

Railway,he was d.eölaredan unauthorised occupant with effect 

from 17.12.2002 and advised to vacate the house vide General 

Nanager,Northerfl Railway's letter INo.103-Gt13/Retfl/ 42/03/Sh. 

Rahul Gosain dated 27.8.2003. ' .. . . 
A copy of this letter dated 27.8.2003 
is annexed herewith as ANNEXUREG. 

6.8 As regards paragraphs IV.13 and IV.14 1 the. answering 
respondents beg to state .an. deny.that the. applicant was not 

advised about his unauthorise.d occupation prior to isue of 
letter dated 24.11.2003. As a responsible gazetted officer,the 

applicant,ShOUld have beenaware of the risk of unauthorised 

• 

	

	accupation when he did not vacate the quarter after his transfer 

to N.F.Railway in December,2002 and of Other consequences such 

• 	as risk of damage rent and other pe'nal action. 
6.9.As regards paragraphs 1V15,1V16 and 1V17,the 

answerixg respondents beg to state that the :d e.duction of penal 

rent was proceeded with as per rule and as per communication 

to the applicant vide letter No.E/Q/GaZ/34/ /LPO dated 18.05. 

04 from DRN,Rangiya and letter No.159_E0/07/2620/2003 dated 
17.8.2004 from Senior Divisional tngineer,NorthernRailway, 

New Delhi., 	A copy each of the letter dated 
18.05.04 and 17.08.04 is annexed 
aâ AN1EXURE H AND ANNEXURE I 
respectiYelY. 	• 

6.10.The applicant'S assertion that be was not issued 

any reasoned notice is based on falsehood as he was àlearly 

advised vide letter dated 28.8.2003 (ANNEXURE G) that he was 

• 

	

	liable to pay damage rent from 17.12.2002onacount of 

his unauthorised occUpiOfl of. his quarterS.HiS father had 

also written to the Divisional Superin'tendifl Engineer/Estates 

- 	 •.. • • P. 6... . 
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. New Delhi o25.11.2O03 in response to eviction notice dated 

12.11.2003 tbretening legl actin on the eviction 1. 
notice (Annexure 5 of .0.A.) 	•. 	 . 	 . 

Nor,eover,the applicant had faced poceedigs under 

Section .4 and 7 of Public Premises (Eviction of unuthorised 

Occupants) Act,1971 . in case No.2100/Dli/PPEA/110/2003.Ifl these 

• . proceedinS the applicaflt was r.epreëntëd: y 'his father. on 

6.1.2004 and thejudgment of the Estae..0ficer was delivered 

on 27.4.2004 ordering recovety of'Rs.11,90/24,paie pe'month 

plus other charges as dues for unauthoiSed'oc9UP5tiofl.. 

(ANNEXURE.A of this 
• . . ' Secàndlythe'applicaflt himself went on appeal to the 

Additional District Judge,Tis. Hazari Oourt.,New Delhi against 

the order of the Estate Office dated'27.4.2004afl his appeal 

was dismissed on 31.5.2004 as already indicated vide ANNEXURE 

of this W.S. 	. 	. 	.. . . 	. 	
. 

t "is therefore clear that the applicant 'S . insinuation 

that heas innocent and unaware of his wrong action until the 

start of the recovery process cannot be accepted. and can be 

clearly termedaS fterthOught..There was therefore no question 

of any hint of denial of natural justice in the matter. 

6.11. As regards paragraphs IV.18 to i 1t.231the  xxszx- 

answering respondents submit that th appiicat was provided 

with adequate opportünit. to defend himself ,in the eviction 

proceedings sarted by the Estate Officer and the learned 

Additional District Judge, iew Delhi. He was also.'c'IearlY 

advised sufficiently 'in advance 'about the popoed. recovery 

of the dues on acoount of unauthoriSed. occupation of the haute 

by him by various communications such as the notice da.ted 

12.11.2003 referred to by the applicant himself in AinexUre 5 

of the O.A.and vidé letter dated 27.8.2003 indicated in 

ANNXURE G of this W.S.The 	
fail, to 

understand as to what more notice need be issued to the 

applicant for recovery of dues from him as per rule. 
6.12.,As regaths paragraphs IV.24 to IV.26 the an:swer_ 

ing respondents 'beg to reiterate that in the case, of the 

applicant, who was borne on the cadre of 'the N.F.RailWaY the 
general rule of retentioi of quarter. in the peiOUS place of 
posting at normal rent did not apply. and,,aS he. did nQt vacate 

his accommodation on his retransfer to N.F ..Ra11WaY,. he was 

considered unauthorised occupant of the quarter at Delhi after 

his deemed date of release on transfer to N.P.Rai1WY . 0' 

and from i7.l2.2002.It was onsidered that sufficient oppor-

tuñity was given to the' applicant to 'save himself from finan-
cial losses by sending him various commUflicat'b0 referred 

to above. ' 	 ' . . 	 .7 



I,  6 1 	As regards paragraphs IV 28 and IV.29, the 

answering respondentsbeg to submit'tat penal rent/damage 

rent was charged only upto the time, of unauthorised"occupa- 

tion of the New Delhi quarter by the applicant.The recoveries' 

were as p.er,railay rules and' as per law. 

Under the circumstances, the answering 

respondents beg to state that the O.A. 

be dismissed as having been filed at 

the wrong Forum, the proper Forum, in 
• 	

: 	
' view of the judgment of the Learned 

Civil Judge,TisHazari Court,Belhi, 

being a higher Civil Court 
The answering respoMents also 

submit that the averments/allegations 

• 	 , 	 of the applicant regarding wrongful 

deductions of penal/damage rent i 	not 

sustainable on. facts of the case stated 

in detail in this W.S.and that therefore 

the case be dismissed for want of any 

cause of action and.without merit. 

And for this act of kindness as in duty bound the' 

answering respondents shall every pray. 

. . . 	P.8..... 



PAI 

VERIFICATION. 	. 

I, Shri 	E VM 	S,C4M 	 ,SOn of. 

, at present working 

as cj_i__, 
•pRaiiWay,Ma1iga0n, do hereby 

verify and solem ly affirm that.the staternentmade in 

paragraphs I to 6 are true to the best ,  of my knowle.dEe 

and inforatiöfl derived from records which I believe to 

be true and the rest are my huI1Dle submiSsiôXIS before 

the Hon'bie Tribunal. . 
And I sign this verification on this the. 	day 

of .Apri12005.  

p 

Pi 
Signature 	,. 

Designation. 

PerSonneT Off1cr/ 
1iF. 'Railway, Mailga . 

.Guwahall..i I 

V . 	 , VVV 
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NurEtftri Rtt wa v 

I kadu,ii lci' 01 ikc. 
I)aiida I)tc. 

(.'a.se No.2 IU.U/L)jjJj1E1'/1  

Iv 
4 

Sr..  

	

)ILleI t.iUlç 	 (1) 1F• ectli 	U1'(t 	l'tIihe l',ii 	% ic(ju 	()J lIWtIuinscd ccuputs) \el, 1971. 	* 
I \\'hLie4q I theuncI(4sIfle(I ant 	loi tli6'raons IccoRle(l below that S 	 S  

Shri Rihul Goain, 	 2 Slim kabul Gosatn "iv. Flat No. 251'1-13,  
I 	 Sr. 	 J\ uric Iiku,nn ltOt(l, Wew,  I ).Mti 	Rwi,' 4iN R my, At & I' () Ring i, flicts' 	 11 i4. 

is in uuuI isd ocotipalloit of the Puhh Ps ci ' specified in Ille Schcduk bc10 

As shovn in Judgesneni. 	• 

Nu, lliei e1n e, ill cxci cie of fn'wew1fifivil oil ,jj uiitks Suti - eetiu (1) ol cL1toI 
S ol the Public Piiiig (Eiçtj0ii of L'Isu(j1oe(I 

Oupats(s) .ct of 1971, 1 hrchv odlcr that Ihc 
said Thjj Rahul Gosajn ad all fiong who niav bc in occupation lhc ad pFCfiliscs 01 in (mv pact thcrcoi to VaCa1 the said pl-ClIlise within 15 dav ol • 

	

	the date of pulilieaiio:i of lhi oider, In the cv tofj'àfiI or Thilu1 to comply with this order tvhii the period pecffled above, the gaid Shuj Rliuj Uosj and all Othr 
Jiersons ;iie liable to bc evicted from 11w sahlpsc,ij 	if need be. by Ilc USC of such flol 

 
cc as iiii be UCflU•V 	 S 

	

• 1 	 ".. lwav J'lat No. 251; 1.13. l > u IiJuajn Road, New I )elhi 

'( )iie Judgeiniis 

 
Pr:immjtm H. 

S 	 EE( 	r OtIc(' 

	

Copy to:- 'Ihe Dlvi 	
updt . Eninecj1: N.1)R\ls (I)flice, New Delhi for S 	 with Judg 

	

4 	 '.5 
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A. 

NENU 	 1 
	c ) 

i'tt,rtiii1, lu ii 

I I 	1lII;1,l(•' ' ( ) fI1it• 
li it1i I Iotic, 	I )cIjiI, --. 	t.,fl?t J"lo,2 I ()O/J)L,1/1I'J,jj I(?/2003, 	

I ):i(ed: 27,4,20H04 1.
()td' 	IJH(leI Nllh.wclion (.) and (.,\) 01 Section- / (I:\kIHi 	1 I 	ut 	t'ne(l 	1 cetIj);il)()\c.l 	to! I, 

Sun RaIiuI Ciosain, 
J\ 	

. 	) i\ 	i 
I: 	a 

.'aO, 251,13,  
l'tIIIeI(Ufl I.0a(L Nev J)elhi 

\\'hci'cas, L the Ufldeijncd, nm satisfied Out 
YOU Me iii IJWIIiiIwi'i5d 	:11patio,i of Puhile 1*CI1i iSe Iflelit boLd iii the SOlvd(lic lieh i  

\nd 	hcicii,s by i 	iittcii Iiotie. l:ilj II, 1 	'u 	cic L1dlcd Upoti t(, .io Ciluse On or bcfbrc 6. 1.2004 vIi' an order requli - in L you to pi thiinac2cs prcv;Ii1inf fir (lie petiod hum I . 12,2002 lo (iii Vueatjcm liJoriL! s iIti (lie 	(he, cliai 'eg ;iuijle ;iitcre't Thi unaul hoiicd USC and occupal, loft of tti .iich preni ics as due .shouhl Iml be made. 

\nd, \IIereas, I 	IVC C(fliMj(jeIC(j I lie c¼'j(Ie,icc pt'uIticcd he tot 

Tue Ul)JVt;IiOJl3 1 iii(I (iv "uti llavc t'eeti dul CUilsillet ed, 

Now, (hcrcforc in c:crcjsc o f Ihc 	 o povcts confcno1 n mc h S ih-sccIion, (2)of -- Seetioii-7 01 (lie I'Ltbfic I'i'cniies (IvicIjøii ol 	L!IIaLI(h011sC(I Occupants) ,\et. 1971.1 licieby ui -dc: -  von to pay i 	Ri, 1 1 .910.2 I p; p.m. along with oilier chlarL'e 	due on account of VOur unauthorjccf occupation of the ji'cniise.s v,e.I1 18, I 2.20u2 to (111 vacat 1o,. 

	

iii eNefti 	CII the ll(iti5 COJIftOCCI h 	 (2,\) ui 	:f:(iuI 7-ot Ihii' 	ijd \,j 	 i 	uiir, you 	((I pay 	niph: iu1t - oI iu Ri 	7 11 1,pi ;uuu,uiuuii 	u1 i1it :ittL' sum v • c. L 27.4.2004 liii its ha laiie pw1ikIiL 

ucjli:wI of .  fuiiisi<., pay iho (ILIiii1i(!cb (II iitiy ittuuiniiic,ti (latent wiUiiji the •4i11(I pettool or in Oie nintinr •atnre.Maui. [lie aiti:,ti ivilt he ICCOVCICtI ai an :nicai o( I:ind 1C\'C1iLi, 

 
SCI tlD( 

 

/Q-z

li-J 	1 ('b)hbkI:IiI .i.':u( N,v 1\'lhj 

(1 iatiitIn II. I3h;Ira%a) 

ICtn(e ()Fljcer to:- the ].)i vi, SiIp(II. En IflCcr I ';sIi he. Noiiiic0i Rai i a v. I )R is 	l I ice. Ncv •a$a,I 	•''.• 	•,, LJjI4j jj, 	141 	I lpIIt4i 	II Iltfl* 	 I4Jt,I, •. 

11 	(tic 	I 'lihije 	I 

2.. SIllI-•J.a1 iii I (iosi ji. 	- 
• 	;. I ) 	I. 	ch. I:i:g 	N V. 

	

- I )'iti: 	ainrtip, ,\:?:an1 7X 1.15 I. 

YsRirfç, 	 - - 



iJefon SOIL. Pra,iiUa 11. Bliargava, Estate ( )Fiiuer, N(Irtlit'rIu Rail a , I iu;itfq u a it ti's 

( ) (lice, Ith V( 1(111 FlOitse, New 1)el hi. 

CASE NO: 2 1OU/Dl.1fPPEA/I 10/2003. 

1)1110111)1 I 13(1111 through 
I) lvi. ."ti pd (g. Engliieer/Kstnlv, 
r.RIv., I)R\Is Office, 

Shri Rahul Gosnin, 
Rly. Fiat No. 251/1-13, 
Punch lutain Road, New Dcliii, 

Versus 

2. Sr,i.)\lE, NF.1(Iy., 
I.) •i 	• A 

iespond VflI. 

Pi'et'd ings it nth'r S"el inns 4 and 7 of Public Pri' titisus ( Evi ciii n iii 

Unauthorised) Occupanis) Act of 1971. 

.J 11(1 IZIU(IIt 

Present application marked E:lti1'i1 P-3 has been filed by and on, behalf of 
of ln(Iia through l)ivl, Supdtg. Engineer' Esiate. N. Riy.. I )lth Is t )fIice, New .  I )elhi 
against the respoiulent fn' eviction and rei:nverv of damage ehaiges Ii is alleged no 
lieliall of (lie apjilieaitt (hat flue teivaitey to ueeupy (Ito R1y. Liii! No.2311 1-13, Piuiciukuaitt 
Road, New Delhi (Typc-JV) by the respondent had been tetininated w.c.f. 18.12.2002 
duc to his transfer. I Ic was permitted to retain the hOuse up to 17J22()02. It has also 
bccn alleged that the respondent was served with Regd. A,l ) Notice (laICd 9.10.2003 and 
12. 1 1.2003 (Ex. P-I and p2) by DSE. E;tate. Al,". RIy., I)RNi; Office. New Delhi 
icquiring him to vacate the flat viuhin I q (las Irom the (late (II isstie of notice atl(l 
damage charges are also recoverable as per inks. but he f'aikd to vacate the premises and 
to deposit (he damage eluirges. 

ffliow ciltfsc 11011CC (LIlt C(l I I . 1 2.2003 (III foitu "A' and "F'' tindet scct 	-1 (1). I 
(2) and 7 (3) of the Public i'uetniscs (Eviction of Unauthot i.sed (Jecupaults) Act of 1971 
were served on the respondent calling upon him to appear on 6. 1 .2004 in per!on or 
(luough his representative as to why eviction order and recovers' ol damage cIIal'ge'4 

should not be passed. 

CIn 6.1.2004 Shri Rattteh  
ViI.$ plusc, 111 oii Ilellitif i1 '(lie applicaimt. the teputmdeti( was t cpu eseitted 1' his hut ici 

'Slif -i .iaiendcr Bat. Ilte respondent suhititted a detailed tepi esenlat'iou't dt. Ii . 1 .2004. 

('ontd.......2 
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- Ado In (Itt. iiteiitvltile it Nvas tii;idc kiuitvn ili;it 1)t. ( L Nl.(( ) II.IM ttIC;t(l\ le1etIe(I the lti.itte; 
ht tiivav lo:si'tl tiiti ?'Jn 	lOt((I)'lt ltti 1' (t 	II 111111111 ()'t!tIli iii 	17 t 	'IHII 411111111LI,  
iltt 	l.ti' 	thu 	hue IC jtoIRlCItt %%,J4 hiiut,slciictl ho l4ui hltei ii l'.uIh 	IV IIIJItI 	N. 1. lal1av 
For ii peiot1 (>1 hhii'ee \C81M Oil 20 I 0. 1999.  _ 	))ii CNI)i!_yLLe.ai M i)eiid he  
L'JiCk to N I lUv. out 4. 1 220U2. I h6 rwu;)ondenl had i t iulhecI I or i etenlion of ilia h1ou40 
on the grouu(ls as nppjicahte to Ilte oh lieciM tntistem.d to N 1 . 1001wnv. It WI1M lui'hIer 
t:ihed lit this letter tf his request VaR pof :teeedd as IS respondent had conte to N. 

Railway froni N. F. Railway for a specUic period 6F ilu'ce eats. A clarilicaikn w:iq 
''ti,lui From Pailvav i3oarij. 	Tht pI''tt 	tt 	w'' 	held ott ?0, I .20114.' 1(1 7 2004, 
23.3.2004 and 27.4.2004. 	'I'Iie skilvitivid U1 ,  Slid \I.K. 	 kd till 
27.4,2004. The Railway I)oard had clarified We letter their letter No. E (U) 2003 RN3- 
23 di. 1 6.3.2004 that the respondent is not entil lcd to 1 -Clain lltc Railway accominudalion— -.-
at New Delhi as applicable in the case 01 1ranlet to N. I'. Railway for the rcspondcffl was 
requited to serve ott N.F. Railway for a period or leit ye:; w.e.L 2 1.3. 1996 zi; per the 
C>I8I1t iit!3t1'hIel lOOM 81R1 \VBM hi'aits(cu'i'cd to N,Riv 	for 8 him it e(l Pvt - iod of three 

I 

	

	(iou of rules on IS own I'e'.UCS I to Licihil;ite him to lake treatnien i at •iL\ IS. I he 
i'cteiui iou of the R1V. aecuiuiiiuoi,tat iott is to be reuh ted as per irishi uchiott.s goveiiiüug 

I ht':itusftt' 

4 

In view of the fluets and cucuinstances (ftc I'espon(leit I is 1101 entitled to retain the 
tuou:4e. 'iherefoic he i in uulaut hw'i:4c(t occupal bit of hlte I .n i twnv itecoun inodatiii 
I , I 2.2002, Sh. M. K. Kanu'a has sha ted that the market tent of sitni tar that in the loenhir 
is not less thall Rs. I 2,500. p. nu . as per luis pel'Mmal knowledge. Sb. KInII'.i luither 
sla ted that outstanding Electric charges and other charges arc also recoverable fti:nn the 
Fe'Jp(uit(beill ;us 11,10,  and qitahi ''.nttt mile In hi' i''i '.'t'i'ahh' till ih' lul8l'ttI' k. V;l'ak'ih '1 h' 
etniuitieutI 

 
has iiut \'dL.iuICu.f hue Invillisys till dale lea'iuig iiii ithteuui4itive but U, decide the 

ease on the available facts and documents as per Provisions of the fact. 

I lla\'e tOI1C hIIwuuL!,lI the papers (ill i'ecorl. evi(lcitce and 11 2tItl1ClttM on h:ltalt of 
th 	pat le; ;uutuh fitiiid iluat the t'eju,tidetit tY lii autatutluot u;ed utIpat jolt Of the iaih.a 
:uecc)uuuu1u('I(Ia6011 ll:ut ?'Jo. 251 	l-I. l'ttiichulivaitu I<nai.i. 	<ct 	I )eIiii 	t .e.fl f 	. I 2.?titi) ihtue 

I! 	lJSI.! 	l;mcl.: tc.i N. I. 	!'.miIt':'.', 

\c 	(l,(:uIt.((l 	:ul)('(. 	t 	:uuiu 	c.iii'.litct 	thu;uh 	Hic 	11i.'1tulct 	(JI(l(('t 	i't 	(lit' 	piiitilii' 
picnuie.s as dehiltedi under Sedion 2 (e) tsl the I'uuh'hie l'iciiii.sç. (1 .t iiioii (If I. uiiuiihiik1I 

	

cuuI1a.uut1 ,.\( ()l 1071, and 	I lucdul tutu the repondettt i' iii wu:;uibln't i(cl (uecO)lahiu)tt oh 
hle j)tetuti:iC:I iii ufuleahiout we.!'. I , I 2.201)2 auth i; liable to he evicted titeteirotti. I Ic t 
also liable for payment ol cIaittpe cluirjes and oiluer ehuars!eM as due br Ilte tinaiitluun,setl 
pet md front I K 112002 to till 'attiI1uItIt.t,i'euiuise, -- - 

QF ll.. t 	'iJIt'i'l 1t1t1 	iii 	iiiiili'u' 1-''6(111 S (1', ill Ow 
l'tl'Ii 	 l'k'hiiii 	uF 	;uuiuiliouk1 ( )eetipauui') ,'tci. oh 	l)7l. I. di' hell'. '"thi't 
hu;uI 	the 	iCflOuluIL'iuI 	('I 	tii\ 	(huLl 	pei - 'mi 	itt 	uuiauthui i'.eh 	U: and 	tJ.'cup.itit'um 	of 	tilL 
plLiis 	as l 	uuti1uJLd 	•shuahh \aeaie the .nuuue v ilhiltu 	la 	oh hue ILL 	pt ..; 
iilhiC:ulUUt (hi 	tlti' 	()t'(l'i'. 

( thIthh.........I 
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I heiclie. in c\csi.c il tie 	b\\eI' 	Icired Ipi.n we tindc 	kIInn 7 (,r)  'f ih 

• 	Public I ct ises (Evict ion ut Unauthoilsed Occupan(s) Act of 1971. 1. do Iwi cby ot dci 
•  the repondnt hilt pay Rs. 11,940.14 p: p.m. pIU.'4 other Chill'90 including 

outstanding t'leclnc charges. water charges etc. as clue br unauthonsed occupation for the 
perio(l fiovii 18. 1 2.2002.10 till vacation of the premises 

((1 iiiit'iiitnt nt ilik 'ii'tI' 	iIui bit  

IULLil W4 pi&i'idc'tl uiidei the ait Aid. UIRI Rules 

C yen tinder my h;md and ea I of this ('ourl on this 27 davjilt\pn.lth)4. 

U 

(I,iitttIii lb. IIniigiis'ii), 
Fint' )ftlrvr 

01 

-I 

rri 



	

Jourt of ia, BRi 	j L Ii 

VY 	 4 	
4 	 Aa(LtIo3l Dth )Iü 	' Ji lcjSJ' 	ç 

T,a Ha.zari Court.  

.4 . , 

	

-- - 	 - - 
I 

4 	 4 	
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JJN 1HL COU1U ØJ4  SflRI flflUCSfl '1LHt AL)i 	ONAL 
J)1TftJCT rUD(I FIS flAZMU C()LJRJ 

••. 	 : 	 ;: 

A 	 PPANO 'J4/04 
• 	': 	 : 	 •. 	. 

/ 	 . 
1nI,ii C).teLw. S/o ShrI.)itt1i1cr EnJ,  

tn*or 1)ivi..I01101 J1echç*.u1cail Engxeer, 
1a N.P. flidiwny. Assnrn 	 . 

Second A1res'. 	 . 

Rthu1 Gosam, Slo ShrkjatitidcrBa.I, 
Resident of House No. 251-111, RaiJway Officers 
:E.ick,vc, Punch ICukui Road, 	. 	 . 
New Delhi. 	 ;. 

API' ELLJNL 
Xrertius 

1. Union of India through S<!icretury, 
M.Lirilstry of Railway. Board, 
1, Raisina Road, New Dethâ 

2 Smt Pramila Bharnva, 
Estate Officer No. 130, 
Baroda House, New DeIhL 

3. Divisional Railway Managr(}ersonnel), 
Rangia Division, N.E. Rxiilway, Rangia, 
Assam. 

RESPONDENTS 

AlJEt'J, UNI)ER sEcL':oN 9 QFTflJ trJ.ft. 
PJM1SES(LVCI1ONOV1NAU 1"lIC)RISEI) ('CCU PANJ S) 

4..- -.  
 j.CT, Lpe -. 1 

\ 	 . 
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This is an appeal 39ains1 the order of the tstate 

OUFicr pt.a'c1 li/s S 
 and 7.f ths Public IrcmiseS (EviciOfl 

Of U i:.lu ib ri;eci C)ccUpflTS) .Aci, 1071 (1 " 
after refeTC(i 

cs 

 

1 -1, 1 1  A:.t in short) dated27.04 .2004. 

.1' 

- - 

The brief facts leading to the present ap cal are 

C,ntr1 Govc 	ft. ejoy' and was 

appo)n'd witl: Ministry of R n 
ailways as a Assistant. 

Mechanical Engineer and po.icd to NF RaiIw3Y. The 

pa:cfltS O f the appellant were residing in a rented 

:: 1TUnodat1-1 in Karol Bah. The appclltT)t wa j,ostd to 

Delhi on 5.12.1099 ayid applied for allotment of liouS. He 

had tlierca'fter apptied for perr1lSS3On to study for MBA in 

Delhi lJniversitY. The permisSiOn was gianted. for GtUdY by 

the cortpCtCflt authoritY on 30.10.2002. The a peUwt w5 

aUotted accommodation bearing o. L, 51- IS Te IVPaflth 

Delhi. - Theappellant had taken 	- 

possessiOn of the house but had fallen sick w.e.I. 10.04.2003 

and remained under eCal 1.reatrncnt from 17.04.2003 to 

7. 1 .2LOi. •:ii icreaftar the :ppellafll. was relieved from 

	

Delhi and. joined NF RailwaY on * 	
1.2003. The appellant is  



/P 	
1 

- 

3.! 

s!,fl I 4crving in NJ. Railway 	Senior Divisionit Mccit i'; 

Enginccr ud his parcnte re;idin .ii ihe Govrnn'i' 

ac:coiin-nodation. 

The case of thelappelLan -t is that procecding 

undcr the PPActwere initiated against hirn against the rulcs 

and regulations goverring Railways employees. An order of 

. 	 '' 

cviclion was passed, against him without providing him ny 

oppci-rt uniTy of l'LCJ:g. Aa per th t2 	inlsirv of J 

Orckr dated 14.12.1983, the appellant is entitled To reTain 

111c accalinnimiation in Delhi. Thc appellant is miso eni iHcd 

to retain the accommodation as per the instructions daicd 
1' 

2.001.2002 is*iued by tho Ministry of Railways. 1-71t2 l' )  

therfore prayed that evi'ctlon order' as well as order of 

damage be '3t-aside in the Interest of justice. 

.. . . . 

	

- 	- -, 	Noticeof _the -apesrsissued to the 

respi dents. They had 'appeared and -flied the Esl'ait 

offlcr rccord (hereinafter roierred to as E() .rccrd in 

shari. 

	

..- . 	 I have heard.the Id. C'3unsel for The pariio&; and 

-h ti i c rc car d czirefu his' 

- 	--'•-.t 	'. 	 ' , 

I 	I 	 I 
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1h' ll. ()Ifl-il for t.)IC iJ)J)C?ll3II1 has sL1brniteL1 

	

ii :u( 	)1 	t1iflf 	ii nder hc P1' /\ct were inii:iau.d 

il t' 	nild 	rri.i 1 i I jo 

OVCJ)i.1 ) Railwziys uinpLoyccs. An order of eviction w;is 

h un without providing him any oppouni 

A J(V tile MIFL)SI.JY (ii I1)tnCO_ Circler dated 

ii.. 1 2. 1 933, the aJ)pel lant IS e i ititled to retain the 

accornmodauon in Delhi. The appellant is also entitled to 

retain ilie accommodation as per the instructions dated 

	

I.)tOiY 	i:;::utl by Ilic'. M,inh;Ivy ()F 116IwUy;. 	lie ltuc 

further argued. that alloirrient of acconrnodation in laVoLir 

	

I 	It 	1] j i.Il •i ii 	m': ii ;1 f ii I er,n.l 	lie 1i, 	further 	 cl 1 

no fai:r .nd proper opportunity was rariiedtotli,e appellant 

	

I.e 	t.:.Io.:JXfl1fl) 

 

I o W I )C51(, 	lie hai 	Uwrefore, 

submitted I- I.-ia.t eviction order as well as order of damages be 

ci-asidc in the interest of justice. 

TI IC hi. Cou nsel for the respondent Shri K.D. 

lit 	I 1.11:1 I 	ppcl Iztn1. vv'as not c n i.it:I ed lo 

	

ret :. iii il c 	ãtT t:coj i inodalion as per ru1s. I1c- ViS giver 

	

u 	 r id proper opportunity by the Estate pfl9ccr. 1-1c hac 

	

fl I )i 	a)pt tr:Lnce i1irouli 	'fi.hcr as velI as his 

7 i I 



H 

wi U 	VU: 	XZ1 niried )fl iii 

had a lro LiLrj :i rcpl Y  i:o the t;bow qause no lice. rl cannot be, 
Li 'i(lt. I', 	;i 	i 	i II a I J)rOceCrli I I. 	W(J 	fl(.) I CO IdI.1 (.CI 	in 

:tt:C(ntlal)i - r. 

]II1VC carefully considered the rival con tcntions 

und giVen riy th g ouhts to the matter. The appelint belongs 

	

x 	- 

i.o NP Railway Services and was transferred to Delhi for 
tLLret. ye3rs Iroin Dcccn-jbcr, 190'9. i I-Tis tcrrn. had come 1:0 an 
end on 17.1.2.2002 and thereafter he was tansferi-ed back to 

N•1 Rafl ways. Ld. Counsel for ihc appellant has argued that 

1 (Is j. r 	c in;tructions dated 01.06.2001 iuod by Ministry 

I  I 	(III \V. I 	It •:i 1 Cl ii I 	(t(.1) Ito 	1 	)I Un iiwtty 11 (CI 3111111Cr I(I 101 i 

an employee in the event of his -transfer can retain thc 

flriiiwa a con iii lodni;ion (Lt forrIJ(r ntrrtlon of pori 1 R for i 

.ilt r)CrJ ) 1 1)I01111-Is oil PaYI 1 ieT)r of no mnial rent. On 

request byihe employee ori educational or sickness ground, 

the period of retention can be extended for a further period 

cl six months on payment of special licence fee. Further 

•ii:)n C:t fl (I iso be gian .,!d but C)T)1y On eclic:ttiorial 

:• IC) un(1 to :ovir th academ-nic session. He has, therefore. 

i I1. ICrI I I 11 :&)rcil a i I r0 LII ci. have rein incd ih e p i(!; riisos 01) 

r j:& I :injJ cix; vc11 US rr]edIicai 'rou;)d.s z33)cl. Ca])(2eila IU)1) OF 

4 

4 

4 ,  I- ,  

cTT; 
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I 	lt 
Lt.LIY :.tlhfl 	II1C 	i.tI 

— 

.4 

1 	1)CT.1 sed the abo\'O instr'° 	and aTTI ol 

it;'' 41 ) 11)01) •tiu' I. 1 he 5(12flC dO( not nPPIY 1.0 the appellant 

1441 it ;e i1flplt! reasOl) that: hcbclaj)gs to NF RailwaY and had 

come to 1)elhi for a specifiC per)od 0fihrcc years only. f am 

i in 1 ici' ol 'j)i that these i:t )iorntatlon do not help the 

) )p1li)lt as the 
 r 

oru uc.I in the ins 	i; W3' an 
w 	

d 

1 4C I 1 	. TI W 	f ) r tti e Railway Adrni)iSlratb0n to clecid C 

v1i&i!i:I 10 grant aj,iellU1t J)tiiC1d ol iwo 1 irI1i1 

ih quarter or to allow him to coflt.iflU.0 for another ix 

I 110)1 11] 01) ;rOt mci of education or siclaiesS. H0WCVCI', n 

the preson t ca;C 'the Railway had 
chosCfl not to exercise the 

Jjtfl'C 
tion in favoUr of the appcflalit for 'the reason 

that after 

his 1 
r nsfci: frorri Delhi, he 'had not reported to NF RailwtY. 

I I' SM ii 	is 11s() clear from the c'orrCSP( idc Ce placed on 

record in EQ flle. The contCI)1103-j of Id. Counsel thereforO, 

- 

The Id. Counsel, for the appellant, had next 

14III i'Iiit M1)1)Lllant hac i.  applied for Icave for 110 days 

'.4 plo I 0.0•1 .2003 which was duly saflCl0]d 

L1T. 
r l 



y 
Lly 1.1 Ic Iajl':t y Ac.i i i.iiflisti 	i 	i n(1. on 1:1 Ic: 	is of 0'i 	$aj(J 

leave, th.e nppcllant was ciiticd to retain the qu ari.e:. I have 

pc r,ised 11 u hO record. As per i.he 1-O record. I he I (ti.VC ol th 

appellant was never sanctioned by the RaiIw-v-!oard and 

he was, iii erelore, not n Ii tIed 1:0 retaIn the q u ar ic:r on lb e 

:I(11(1 ;rc.)tIJcI. 	1.1IC SI-tILT Jiit:t, i'i also Clear 110111 Iciier daicid 

Iui;i.1('l by (•- H 	:I rV:I1:I(Jr(Jer.) 	n-irl jiliiccii.I lit 

EO record, 

i'lic id. Counsel for the app.11an has next 

argued that as per the instructions dated 28.06.2002 issued 

by the Minisu;y of Railways, 1.-hz appellant could have 

retained, the quarter at Di41-ii. As per the said instructions, 

11w reteiit.ioi of 	a' the 1:'3-ev1ous P[aC(J Of pc sting in 

favour of the officer who has been transiërred and posted to 

NF fl.j iJ.w:t y i :dl.owocl For bonn lide ii 5C Of t I n dcpo nkni - 

fami1y of transferred Railway Officer. Thc Officer is also 

required to furnish certificate on 3 1 January and 3 1 July of 

cvcr' year staling that his/her dependent family members 

.i.a.' IL:t LL•Iily c3diii in the Railway quart.cr.  

I have carefully considered the n bove CQfl tcfl'tioI) 

and ax-n of the opinion that the saxre is o ie 	Lp to he 

'S rt 

I 
'1 

è: 14 
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1 

• 	
Xt)1S onlY app1Y 1iO cases 

1 O11 	hS 	
iralsfetrl to N 	

nd nOt fl 

St 1 :.tttri l 	

l0ngs o NF 1ai1 WaY but was 

	

10 Dcliii tar i 	
per° 	F thr(° yc' r 

of, 
 for 
i:h.c Id. GOUT ci 	tb.e appCi'T LI 

• 	 ILi'.' 	(fl 	, 	1111 be 

 h 

	r1. 

	

id. (::ou 	for th appCl 	as neXt e.ied 

the O1ficc 	
sued by MinistrY of 

I: 	
bearing n° 29014 /83 

	âatd 14.l29B3 

rerc3u1 vari0t 	UoWjflCCS 
and faceS adn1S5 	

tO 

OV(tumnt Enp10Ye 	
5rflg In th.0 

	

stal:CS 
of AsS-' n Me 	

M'i7'. in 	
The SOjd Off 

been uoted in the 
judgC1T1C1 

repOrt' 

S S 51IU" lAS V 
l) r(  0EItt 

of Estflt, 1O)(20 

5O. 	
wi rguCd that 

 as 

	

T Te h 	
per thC 

the- aP0Lt Is aiO entitled to 

c:cO1 
:nodatT at DCl1L 

i-mnve perUS 	
the said judgerrIcD 

of thIbIc 

Illc- 
• 	I 1Ofl 	

I-Tih GdJ 	
Vide ihe said 	c1?flnt, tije 

...•• i-1i;i CO 	LiThd di 
W 	

1t Si ;e iit r,0 ilon filed 

	

ihii 	
this courl. had held 

1h31 



- - - 

S 	to 

- 

ill iCil 	
(j)Ut ecTi •l.O hrivC (i•e 	

)ejCh t 01. oji:icc 

ierriorandu1 as i - I e waS c, 1. a- Vi i 1) 	t.nd (0 VCT rnclfl 
4— 1

ye e. 

• 	•. 

I ,  

I hVC crefUtlY perscd ti- ic 	c 0fC 

in i:he abOVt 
juci icnt and a n of the opi niOfl  

ihe. 5:4Tn' 
also does Ot appLY to the case of the apPCUal)t 

1);tL1 e 	 II' At: he ; an c "P1 oVee Of M.in 
oVti n

iStY  

1 ii ways and no1. a Civilian CentraL 
GoVerl)nd1t Er))LYe 

I am -ft.irt:hcr of i:hc opinion tI:iat it. does 
ot appLYl° the 

Lt)Ctl)t IOJ 1:11 C 3Cfl5O ihat it COflCS lfllO opera t.iC) only 

WbCn an xipl0VCC 
is tra.ns1CrrcI to N1 Si3t(. TLiIS i ioi. 

the case of the appellant The appeRant ifaCt 
was an 

cnpl0y of N) flallWaY and was never an 
eiplOYCC ci' 

Northern Railway. He was 0sted from 
N RailW3Y 

Nàt11'n 	
iWY for a ixd prod of three years on his 

ll:.ti  

1'Ct.(l 	i.'itn 0 Iflec i 	
ri is tt.1.ereioT 	of no help to 

-t:1:tc: upj)C lU I. 

The 
 id. Co i) 

t 0OfltC.flt 	of the 
X 	

for the 

aj)L!tt1tt 	 :i 	-1 titt 	
rnr)t.Cd Fair and propCl 

w  

opporurlY bY' -the rQdflL 



/ 

I c) 

)eru scd i ie EU record. No 1ic UIs 4 as  
01 0 n P1> Aci 	eic iSsli ed and d.uy serv(,d u1)0 

Iii in. 	JI 	Ia.I filed Fii 	rcplic 	dated 1 1.01.2004. and 
30.01 .20Q'1 alon with dou rnenl:s before th

teOfflcc,r 
As r i.h c le Ii er dated 1 1 1-2.2004 aJpearIn in 10 record, he 
had a 1:Norj.,j his fthr as well a& hisadvocaip to appear  

IC) rt' II 	I :l:t Ce ( ) I'1Ic, 	I t ct> 1)0 t.. U uirfozo, be liuld that 

Lair and Proper oppoflufljfv was not granted to the 

	

;.i ppel 1 n u 	Tb 	ni1way 11 tul i ::i ni inrcl wili >rie 	Ji 11 P4,1, 
11.tun.& in 11w 1UQflC of the father of the appellant who 
va; duly uutI riscci to rcpres( t him. He 

W)S 110*L CrO8.. 

b t}.ic r(preseflt(jv(, for 
the reasaTIS best knov-)- 

o him. The principles of natuxal Justice :n1y dnands that 
°pportujty of 

hearing should be provided to a person but ii 
does not require that if the person does not avail of the said 
°J.'i)orlunii.y, no ordlcr.('i be P1s3ed-gainst him. Our own 
i--Ion'btc High Court in 

Dr. ICRJEC Talwar Vs. Unfon of I.nthi 
JtOis(.r, AIR 	DELIII I 	lia.i also held as under 

.Ihc rule of audi 	partem only 
requirc3 thut an Opportunity to be 
h.irc1 should be given to the person 

)(:ri it1. 	h Cl"(. 	I10I reclulft. thai 
Cvn if i he said person does not avail 

V 

S 

/ 

I .: . 
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Ii 

H 1 	1lt-I-(-J- IJC' 	))it.l)rLy_Lfl 01 

aains1 h un cannot be passed wi t.t ioi.it 

riniZI1iTn. 

Our own Hobe Dtlhi High. Court 1-1.2s further 

held in Union of lndh3 Vs S.M. ,AgarWI &  

:i 99(33)DflJ(013). thai: onus to proVe the fact that ocCUiPa 

was not an u nauthorlSccl occupant at the 	 Is 0 Fl 

unauthorised occupant. The record also revealS tflat no 

ed.cnCC 	as led by the 	ppellaflt and in si.ich 

:irCU1T)St1i1 	there l 	no ii legality which w:rafl1 ; 

ftic 0).1(l OItVi1i01 	 ;cl:11' 

 

I 

pLSSCQhYt 	Estate Officer. 

-- 

The 	appell ant has 	also. becil 	a;ked  

the d..tto wheri he was dec i.rct1 unauth orised 
d.ar1z-'ies'fr0m 

As per thc.stat6111t Of Ra Way W]U 	Shri 
occupant. 

have been charged as per the Rail.wV 
KaFfll'a, tlic damages 

Boaids letter dated 24 07 2002 whIch IS Ex p-'i 	This 

by the appellaflt.10r the rca1.0flS 
was not crossexamthed 

hun. 	i -T.iS 	ti1fl1WIt iS 	I.Ii crc Uoi.c, 1.11 	rt.bii 
I iOW fl 1 C) 

.e  no grounds to inierfere with ii 	or 
Th crc are 

'1 	
• 

t 	 . 
,,, e. 	11 Lye bCCn 1(I2(1 Ofl r)( 	ilb t 	i 

• 	/ 't 
I13 i I 

4 

V .,  

F 	' 
', ...... 



-- 

~~CA 

Rajiwa Boads letter dated 24 .07.2002. The cofltefltX)fl ol 

ihe ;ppc-:lIant that the damages are not in accordancc wiih 

law, ilxercforc cannot be accepted. 

In view of the abov€ discussions, r do not find 

n:ny 11 le Ii ty or lrreularity In the order of eviction rtrid 

damages passed by the £sl:ate Officer against the appellant. 

TILe :-ippell:nt. has been 1vcn fair and proper opportunity 10 

delènd his case. The appeaL therefore, falls and tho same is 

dismissed. A copy of this order be sent to Estate Officer 

along with 10 record. File be consigned to record room. 

ir 
• 	 (Annowced ioday1.e 	(BIUJES}TSETIII) 

I ..2O0'1.) 	JiLtl1i.oiuI I)1r xJc; JiuIgc, E)cftii 

(r\\  

cdditiona1D1etrct Jsa3s (\ ... I(?,.±cD 

3 

11010—  

12 
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Ccntr1 	R 	wAy/!l: 	a1i, 	Snuth 
2. 	Ihe 	O3D 	i'orih Ea&t Cont ):t?Y L 

pIrc, :3t Ccntr 
Iallwy/JftbatPUr 	nd 	NcrJ.b 	Wstfl 	1 

(I 	) Bvk1g, New ))cIhI 	P C\V.1 	ih 	• ( --.1 
ço1MowTilnk 

.. 	Ths. 'Dirtori, All Trnlr'g :! 11stItute3. 
POFI R;: 	: 

t, ''IINi - 	 'rrthrV 	1RCA, 	ow Defl, 
)3 	1 	'' 

c':ydlt) (kl )Ui 	No,2S6A, 
SecretiC5, 	LU, iom N. 

G. 	T1 	Gier! 
fl'vx NcDCil. 
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T1ij.: o1fico rotjco Nd)4r.fl/j//rI  
clatod 9s1..2OO2 

. 

1C eflC1O3CrflQi1t oS. 
thiG nffi 	1fl+iP1 rf Afl fl flh'ñv i • - - 	. 	 d 	-' - 	V 	4 A - I,A4J lJ 1..J 	 t 1.4 

19520031,l 	 I 

I , 

1 	 1 

nce to your repxesentatioc d ucic2 27 
it i avJ.ao that yotir ozors !or trinQfo r to 

—  woz 	 P iued vlOo thj3 oi.c flottco ditc 09-12.7002 Ct. 
itthue •  towork zmi 

Upto 16m 	2-2002 	jutoca o 	hndjrig ovor i ho Chfl)c 0 of tv poUt 	you di S al:)pozoc1 se' 17-12-2002 	31th 	11 / 

• 
)pplLOcl 	Or 1oavo 	Au 	o,eant inOtx:u('Ucnh3t 	/' the .O2iCO,r.WhOQol1nOr OXdO 	olZ trni4i1.E:orn •  cw 
toohoxJcon }osarictjotec1 )ye1Athizii-j''• 
zon c t 0 	hi ch ho h 	1 oou t ran fe rr ed. 	Ac co rain qJ.yLiry 
orosor4donce.inthip 	ecIai.a were tQJa .ddiI4-4.- 

Movr 	you cathuc 	to.prô1orj th 
potidonco 0 	th 	3U'OcL with thiJ Ofrico on cc prc.Lr,: 

I  Lh 	oLhnt 
• 	• 	I , 	• 	• ••.°, • 	• 	.... ••. 	. 	.; 	• 	•• 	•• 	• 	• 	• 	:. . 	. 	• .• • 

UQc)r 	he c 	n1.1tflc0 	a$ nlentjonacl abolr4"11 Yc j JtI 
........... 

. • 
. 	 16 .122002(AN 	flc1 

• 	1ectust 	or1ea A 	regu 	1jon. a 	thO i nnçj 
peiiomty b 	 only whocj you h;vc ben ttansfe.1re'jfl.texm3of this ofLco notice dt: 
92..2002 	;.Cournay . col1oct the't rnfrr piss :1ou tI: • 	. 	• 0i1c o foxoctLflgj 1  yOU• traflc1or. 03Ors to 

• 	• 1 	• 	• 	• 	I 	• 	• 	• 	• 
I 	• 	• 	• 	• 	I  

in 	I 

I 	 1. 	 (Nih.ju;1 	unt •i 
For Gcrioi.al ILt1j 	: 

co4y 

1 1 

	

3cL3 xy 	to 	11 4 1 	1i 	j 	1.(1)LCC1 Lo 	pv 	J • 	. 	• • • 	trQx)sfer pasitoShrj Riul Goatn fo 	Cffc. 	. 
trnser ordors to 	 •• 	I 	_____ — 

24 k 	Gonaral  
• 	• 	• • • 	• 	Guwaht1.n c0ninuatitrrto this offico ici; 	o 	0j 

1. 	1urnioerdate 	l9-5-.03i • 

3 	ShrJ. 	Rthul, 	 •. 
Now ij 	h -1.OoO' 

• 	• I  . 	 . 	 4 

11 
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-
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NORTIIJ;RN RAII.\VAY 

	

ftl 	l , l:l( 'I 
I U)! 'SI 

	

-.-. 	--.__-• .' 	 S  

Nh\V I,)I- li-Il (I 
)3 c, i 3/'1.cL;),42/03/Sh R.ahul 	 (\ t)aI d ,47 •':'. 

h. RdJRi (isui, 	 2 	t:3 
/ 1 - hlusc No. 25 l'l -13. 

\j P 1\ !.()(l 	 qpepz  lb 
Nc\\ Delhi . 	 - 

"nh Rcteiiioi1 of house No. 25 1/I -13, P.K. Road, Ne Delhi 
(5 

ç'J ci' V on u letter diii ed 5.7.03. ' 

Ii I dci ciicc i.i vuiji iil'uvc mentioned I C(jLIeNt it iN iiilui Ii1c(l lInt v(iiii I cqui.".t 
i ci cii on or house No. 25 1/1  13 P. K. Road cannot be acceded as ou have n 

aried out your transfer to N.F. Railway so far. You are an unaul hoiiscd occupilol 
hr F ni',e wxt I 7/1 2/2002 and is liable to pa' (lamate rent IS ciii ire Ici'Rn  or  

ii iiu ilirriced retention. 	Kindly vacate the house immcdiately to aoid C\ id i 

	

( 1. 1<. 	\latIitiii a 
131 ('eticial Mallagul. ( 

DR I Supclt. Lnuinecr'Estaie, DRtvl's 0111cc, SE Road, New Delhi 
5\ / lie is 'equesied to uhf laiC eviction PfOCCCdiW.S iIlufl1CdiI(CI\ 

:1) 
t>i (cilcl uI i\I;III'.!'I /(.i 

5-- 

S 

ICA.'"I' 



i "t' 

N' 
".• 	GOVERNMENI' OF INDIA/lU IARAF SARKAR 

	

MINIS' FRY OF RAIlWAYS/RAIL MAN1'RALAYA 	' 

• 	
/ 

No L(()2OU3 KNJ-2 3 	 Nw L)Lllli, detiLd 16 

he jCneFUl Manager, 	', 	I • 

Northern Railway, 
Baroda House, 	 I? 
New Ddhi.  

Sub:—RctcnhiOflfNOrttlefl1 Rai1yThn1odatiOfl at 
251/1-13, P.K. Road. New Delhi by Shri Rahul 
(Josuin, IRSME. 

N. Rly's lefler No. 1 03-( /1 3/RcIn./42/03/Rilit.iI 
(osLiin dicd 17/12/2003.  

ll1(.' iiitttlCF hits been exiimined in c(, illution with Secretary uttd Finance 

DilcLtolatcs ol Ministry of Railways Shri Rahul Gosuin, lRSt4LjLuJA!cI 
to retain R va_quarter at New Delhi, as applicable in the case of transfer 16 
Norffieasifionhicr Railway, for he was required to serve on N.F.Rly for a period 
ol' (0 ycurs w,c.f. 24/3/96 as per the extant instructions and was transferred to 
Norihera Railway for a limited period of three years in relaxatioll of rules, on his 
own request to facilitate him to take teatnicnt at AIIMS. The reten t io n of the ç 
Railway quarter by Shri Gosain may, therefore, be regulated as per instructions 
governing permanent transfer. 	 . 	• 	 It--• 1.Lfi•t&. 

.7,  

,1'U. l)IRECTOR ES]']. ((jENL.) 

t.:c? 	D P S ( ( y  
• 	\ \ 

S. 	 P 
•• 	

.-, 



Norttien Rf\vfly, 
/• 	ç) 

.j4R,1 	011ice, 
l.ai ocla 1-lotise, 
New Dcflii. 	 : 

Sub,; Retention of House 	 S  
I have been alloted Typc-TV house No. 251-1 B at Railway Officers Enclave, PK,Road in 
i)eitbot 2002 niI uiseLe110y 01 -41er rot. lily uufl- to 	.1r1ut iiway wrt IucU 

videNk. Hqrs. O.O.No,-2002/I.R.S,M,E/166 dtd.16/12/2002( a copy of the above orders 
is Iik() In ing tAILIOSLCI) I 11115 1 may plence be allowLd 10 1 etain the above dccolnodatlon 
lis per extant rules.  

	

As Above 	 - 	 S  

Yours Sincerely, . 
5 	 , 

L"p . 

i (RAl -1ULGôSAlNj//O. 

-S 

S.,. 
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NOR ri IRN RAIl \VA 

III .,\I)()t),\R.F1:.RS )Pvlc:l 
)I.)A i tot IS .  

NEW DLE.H1. 

I /RunI 12103/Sh Rhul Go iain 	 (\Dat d 

.h k ahL I  N i. (.iaiii. 	 ) 	( 	t 	- 	\• 

/ 	 2 31 /1 -13, 
* 

Delhi 	 - 

iiiiinis No. 25 1/1-13, [) K Rond, New Delhi 	 - 

1I 	i)iiU letter dated 5.7.03. 

ii icleiciiee to Voul above meIitu)Iied iequet ii.is iIi11iIileil (bitt 	tii.II IC(ltii. h ii 

I v ci citiuti ol' house No. 25 1/1 13 P. K. Road cannot be aceeded a 	ott have iit 

'Li ned tot VOur I umsI'cr to' N. F. Raihvay so fir. You are at I uimul honised occujialit 

hi: .1 UC WCll . 1 7/1 2/2002 and is liable to pay damage rent lot entire period ol 

U dlii IiC.iiCIi retention. 	Kindly vacate the house immediately to avoid eVc(i' 

	

- - -. 	 — — - 

(1k 1<. 	'VIaI1IOLIa 
lit ( ; ctici -;il \lniniei 

Cop\ i 

I )i I 	i IRII i& I .iiLUiicen/l stntC, 1)RM ' s 011iec, S. I Road, New Delhi 

I Ic i ie1liested 1(1 uiitifltc eviction piOCCC(hiiigs iiitediateI 

) 

ikMahhotra •  
tot (Jeneral 1\.taiia.icI/(_ 

_- ------------ . 

i•'- 	: 	h.ihI 	 I 
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Y21on 

	

U .)' Ha i 	/ 

t 	
Oifjoot bu  BLVl.1ay.1nnnor(p),  

ntu)iyn 
U .1/Q/Uflz/31/Jj/Ljxj 	 JThz 14-Q04 
To 

BnIiiU Untj, 

bocvury of nno jit natht lUwy 

	

Qurtor ?T 	251/I-.13 0  

	

1?uV1JX,1/7ho 	InL]ny'n D.0.fl1o3/13/ flotn/42/03/Skrj Rtihu3. (nnL c1noa OG...o4.M2o04t 

(3DGr1(rtk 	flritlwny vtclo shin DO lotor ro:tcirro&1 nbvo infrmo thnt you riro unnuthzrizodly ocoufiyjng RnLny Qrr.' 25/I-B, P1.1bna, Not, Thlhl. ainco 17-12-2002 and • 	J.tnhlo 	o 'J)fl' n!rngo rtjfl 4  0 P.i. 11074.24 P.?T. arid oviottm- 11rocuolillca htwo nloo beurt atnrtol ngathut you.---- - 
Tinl 1ncrro rOnt nironty, flCCurtUnto 	i.o .f. 17-12-02 3o-o -on. 	 vo inhThrrnntjou in . I 95 733444 (liupoo O lrikh lltno -ty £Lvu (;huo:u);1 3ovO. hundroci t(iry throo & 'aioo .forty four) only . it; will bo rOCOVOrOd fro.'n yDur.Ianhctry in oqwil inenlmontn an Th) roYtnntruioo, in nziRtjori tD tho ourro1 dnm 11111 1 t 1.:Li. yini VIIO1% ti in i1 t; hu quJ%rLur 	 go 

Thj in fDr. yOtu L1J)d Lflfritjri rind nocooriryno -t;Ljn 

s:r 1)BII(P)/iy 
U py fOr ml rnb 	nn1 n' CCnnn 	no L n tD 

3hrL 3.J;.Thihpit[ , Sr.DGI1/ 	rtI)U 1:11 Ini1ny Dorrida Jiuoo How DolhL in rofurriu tD J'.O. Ho, 103-G/13/flQtfl/42/03/ Sh
,
. flritiul Gürjti 

BUt1/11Y fji' 1Ln i i.nf.rririt Lo 

4 

•f,r D1i(P)/jy, 

3 	Rthu1 
I 



7 	 f JAY.  
o,Q/7/2(S2O/2OQ3, 

0/ 	
a:\r1.9..2oo4. 	

7)5AU3?Ofi 

..- 	 . 
U1J Vuction of Type"W fl i.,w1ay flat No.21/1*J3 t P,:.C:I( 

NM r)..1hJ 1y h.Rhu1 ( aii,tn,1x.$1i  

	

b.1thw.1 	 (P) WB &:.1cittt',d ILt11Ij 71&tt 1c., 
ctt 	 ieihi, He wen triA n3forred to  

o 17,12.002 oru1 hni va*ted thifl fliIwy !1t o.j/1fl4t' 
ie1hi on 19,07.3004. o1lcri.rç r'?'nt V 1 1,10 Oth.Ut cLçy3 

jL  tiui iflwy rlat for the period w.o.I16.12.002 to 1.07..Q0'1 
ro lipor rquired to be veaovercd from hiti t5u1ry/dtwu. 1aui 

- cnux r<cc-vory throf from him galary/dues, if not airntty 
rcovera in full or p3rt,nd forwerd e eun, to  • 

	

	 nti 1oad,1w 1elhi, uncLer inmttiz to. this off 	Plint nrea o tx,vt. glaid fai1wy Flat in 104.16 &p,€, tri1 '1crmtui orit 
in Rs 23,00 per niitb and  w...f3104 0 001 iIJ Rfl p.r mntb s 	 •, 	• 	 • 

• 	• 	• 
w ,!e16.12.2OO2 to 18,07.2004 :l)athlgQ font at t)—rt of 

or 
• 	

104. Lqrnb.1 
p 	 • 	 of Plinth i.ri 	 zt pa • 	 month i.e. Ri 11074,3 4, 1.ft 

"Tt' W 	Cl-lAnG E 	$ 	• •. • 	. 	 • 

Ci.) .a,fg1(.j2.20O2 to 18.07.2004 0 As 56.00 per metth, 
• 	0 	 ___ 	 1 

(jo) W.e.fL6,j2.2Q02 to 1847,2004 @ ftc. 10.00 par month. 

FiiI'jy CH.iE * 	 • 	 • 	
S 	 •; 	 - 	• 	• 	

•• •• 

'±i6.14.2002 to 10.742004;nlcctricjty cLç3 will h • • • 	• 	
• 	 1rztiIbate( by &3I (Powsr. slipi 3.y) Wfl 

)Pahargax)j,Nuw Delhi. 
• 	 • 	* 

	

.4vrç,çyç 	
Q: 	 • 

• 	 !Jr.01vJ,rfl1.11s-, !t -itgi \•! 	 ithcirn T1iw,y 
, 	 • 	 N1 D.Ii. 	 ______ 	-_ 

ctiont.. 
rral 

/ In r,fornco to his 1tter No403'0/13/notfl./42/03/R,.1,tj. c4j 
&ttQdZ27.8.2003 rw 02.7,2004. 	 • 

$(or. upp1y) N.Railway Paba 	Dlh, 	• 

3 o  Sh,Aahul 	ain, •.DNEN.P4i1way,ngja A2oam, 

11 


